
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES¨II SECT10N)

RATIFIED ⅣlINUTES OF THE NORⅣIS COⅣlⅣIITTEE¨ II ⅣIEETING NO。 15/81
DATED 18。 10.2016

PIcasc Note

(1)  IrOr information of cxportcrs,Norms Committcc¨ H handlcs aH cases pertaining to

rlxation/rati「lcation of norms for Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85.ColYlinunications in respect of cases/pertaining to NC-ll lnay be sent to

cmail addrcss:nc2.d,■の nic.in

(ii) in ccnain cascs thc decision of the Norms Committee refers to the Recommendations/
()bscrvations/[)cflcicncies rcccivcd frorrl thc concerned Technical Authority. Whcrever

applicablc,a scanncd copy of such documcnt has becn placcd at the end ofthe Minutes,

11l running scrial orders. 
´
「 hc concerncd flrll1/company may go through the same and

rcspond accordil181y.

(ili) Silη ilarly,a scanncd copy of thc blank Standard Deflciency Format,which may flnd a

rcibrcncc in NC dccisions,has also been attached in the end.This rnay also be referred to

by thc conccrncd「 lrm/company and may be responded accordingly.

(iV) 
・
I｀hC Norms Committce has takcn decision only with respcct to technical aspcct/wastage

norln s. Vヽhilc rcdccnling thc applications, RAs should check that the applicant has

liJIЯ Hed a‖  rcquircmcnts as prcscribed  in policy/procedurc including those in Policy

Circulars No.50/2009-2014(RE 2010)datCd 28th December,20H, Policy Circular
No.14(RI]-2012/2009-14,  dated  4th  February,  2013  and  O.M. No.
O1/92/180/Ⅳlisc.//ヽ M.13/PC―V1/10 dated 15.04.2014 or any other provisions undcr

lr′ I｀ P/11BP for I〕 ODC.

′
I｀ hc Mccting No. 15/81  datcd 18.10.2016 ofNorrns Conlinittee-ll for thc ycar 2016¨ 17

hcld on 18.10.2016 undcr the Chairmanship of Shri Jaikant Singh,Additional Director Gencral

of lrorcign 
′
l｀radc to considcr thc R〕 llo、ving applications for rati「 lcation of norms in rcspect of

advancc authorizations under Duty l]xemption Scheme(Chapter-4)of Foreign Trade Policy

2015-20.1｀ hc R)1lo、ving rncmbers、vere present in thc meeting:…

軍
o。 I Namc&Dcsignation Department

Shri K.K.'l'cwari, Industrial Advisor I)HI

DIPP

Shri Vinod Kumar Kashyap, IrTDO DG「T

2.

D.

I 5/8 I datcd 1 8. 10.201 6 are confirmed by the members.Minutcs ofthc Mccting lヽ o.
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Case No.:2/11/81¨ALC2/201l  Party Name:DELTA POヽ VER   Mcet No/Datc:15/81-
SOLUTIONSINDIA PVT.LTD.ALC2/2016

18.10.2016

HQ Filc RIッA FHc Lic.No/Datc:2510003250  Dcfcr Datc:

2505.2011               2911.2016

rcferrcd to DcitY for comments.NC

Status:
Deferrcd

Status:
Deferrcd

Status:

Defcrrcd

Dcfer Datc:

29.11.2016

for comments. NC

:01/81/050/00071/AM12/       :25/24/040/00005/AM12/

Decision :NC observed that reply ofthe flrm has bccn

decided to wait fOrtheir comments and deferthe case.

Thc casc stands dcferrcd t0 29.11.2016.

Case No.:8/17/81‐ALC2/2012  Party Name:GRAVITA INDIA
LTD,

HQ Filc RLA Filc
:01/81/050/00337/AM13/       :13/24/040/00030/AM13/

Decision:NC observed that reply ofthe nrm has been

decided tO、vait fOr their cOmmcnts and defer the case.

The case stands deferred t0 29.11.2016.

Case No.:3/10/81-ALC2/2014  Party Namc:VEM

TECHNOLOGIES PVT LTD

Lic.No/Date:1310041387  Dcfcr Datc:

18 102012              29.11.2016

referred to MSME for commcnts.NC

HQ Filc

:01/81/050/00265/AM15/
RLA Filc

:09/24/040/00640/AM13/

Mect No/Datc:15/81‐

ALC2/2016
1810.2016

Mect No/Datc:15/81-

ALC2/2016
18.10.2016

Lic No/Datei0910055685

08.04.2013

referred tO DeitYDccision :NC Observed that reply ofthe nrm has been

decided to、vait for their cOmments and defcr the case.

The case stands deferred t0 29.ll.2016.

‐Case No.:57/10/81-ALC2/2014 Party Name:HINDALCO

INDUSTRIES LIMITED

Case No.:32/10/81-ALC2/2014 Party Name:DELPHI

CONNECTION SYSTEMS
INDIA LIMITED,

Mect No/Datc:15/8ト

ALC2/2016
18.10.2016

HQ File               RLA Filc Lic.No/Datc:3410040236   Dcfcr I)atc:
:01/81/050/00314/AM15/       :34/24/040/00058/AM15/        1o o6.2014              29.11.2016

Decision:NC Observed that case ofthe company、 vas rcferrcd tO M/O Mincs fOr cOrnrncnts.
NC decided to wait fortheir comments and deferthe casc.

The case stands deferred t0 29.11.2016.

Status:
Deferred

Status:
Dcferred

Mect No/Datc:15/81-

ALC2/2016
18.10.2016
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HQ Filc RLA Filc

:01/81/050/00289/AⅣ l15/       :10/24/040/00032/Aレ 115/

1)ccision:NC obscrved that reply ofthe flrm has becn

decided to、vait fortheir comments and defer the case.

´
「 he casc stands dcfcrrcd to 29.11.2016

ILic No/Datci1 01 0058625  1Dcfcr Datc:

114072014              12911.2016

referred to C&PC for comments. NC

Party Name:JUPITER SOLAR  Meet No/Date:15/8ト
POヽVER LIMITED         IALC2/2016

118.10.2016

Status:
Deferred

Case No.:25/13/81¨ ALC2/2014 1

HQ Fllc

:01/81/050/00441/ノ Mヽ15/

Dccision:NC obscrved that

05.08.2016 to expeditc thcir

case.

HQ Filc

:01/81/050/00021/ノ Mヽ16/
RLA「ilc              l
:03/94/040/00906/AM15/       1

RLA File

:09/24/040/00617/AM15/

RLA Filc

:02/24/040/00090/AIM 15/

Lic No/Date:0210204856  Defer Datc:
25082014 29.112016

casc was relerred to MNRE for comments and reminder sent on

comments. NC decided to await their comments and defer the

Decision : NC decided to ratify the norms for the above as per comments of DHI vide UO
No.TSW(B)13(64)1201 6 dated I 8. I 0.2016 (copy enclosed).

I{A may take suitable consequent action accordingly.

'l'he case stands deferred to 29.1 I .201 6.

Casc No.:21/1/81-ALC2/2015  Party NamciCROMPTON     l
GREAVES LIMITED,       デ

Mcct No/Date:15/8卜      IApproved
ALC2/2016            1
18.10.2016                1

Lic No/Dtte:0310792364   1

24.122014                ‐

Status:
Deferred

ILic.No/Datc:0910061590

04.022015

(〕asc No.:23/1/81-ALC2/2015  Party Namc:AMARTARA PVT.IMeet No/Date:15/81‐
1ンTD.                IALC2/2016

18.102016

HQ Filc               lRLA Filc              lLic No/Datc:0310793133  ‐Dcfer Date:
:01/81/050/00023/Aヽ 416/       103/94/040/00977/AM15/       120.012015               29.112016

Dccision:NC obscrvcd that casc was refcrrcd to C&PC for comments.NC decided to wait

for thcir colnincnts and dcfcr the casc.

′
「hc case stands defcrrcd to 29.11.2016.

Casc No。 :16/1/81¨ Al′ C2/2015

HQ「 ilC
:01/81/050/00016//ヽ M16/

1)ccision:NC dccided to

18.10.2016 as undcr:

ApprovedPatty Namc:TOSHIBA       Mcct No/Datc:15/81‐
TRANSMISS10N&        IALC2/2016
DISTRIBUT10N SYSTEMS   18.10.2016

ratify the norms lor the above as per DHI written comments dated



i. Net quantities as per actual consumption which are mentioned in Certificatc issued by
Jurisdictional Central Excise Authorities.

ii. Wastages of Import ltem No. 1,3,4 & 5 on repeat basis with AA No.0910045982
dated 21.03.201 I

iii. Wastages of Import ltem No.2 @ 1% based on SION C- I .

iv. Import item No. 6& 7 may be allowed on net-to-net basis as pcr condition of GN-4 I'or
Engineering Products.

RA may take suitable consequent action accordingly.

Case No.:6/l /81-ALC2/2015 Party Name:LAXMI Mcct No/Datc:15/81-

ELECTRONICS MOULDS&  ALC2/2016
PRECIS10N ENGG P.LTD    18.10.2016

RLA File              Lic.No/Datc:0710107598
:07/24/040/00402/ノ M`15/       11.022015

10

HQ F‖ c

:01/81/050/00006/AM16/

‐Case No.:12/13/81‐ ALC2/2015

HQ File

101/81/050/00245/AM16/
121ぅちtiζlon:NC 66ζさん3d that
05.08.2016 to expedite thcir

case.

Status:

Dcfcrrcd

Dcfchr

Datc:

29.112016

fo1lowcd by

Status:
Deferred

Status:
Deferred

Decision:NC observed that DeitY dcflciency lcttcr sent to flrrn on 31.03.2016

rerninder dated i 4.07.2016.NC decided to wait fbrthe reply and dctrthe casc.

The case stands deferred to 29.ll.2016.

Case No.:2/1/81-ALC2/2015   Party Namc:JUPITER SOLAR  Meet No/Datc:15/8ト
POWER LIMITED        ALC2/2016

18.10.2016

HQ Filc RLA Filc 1ン ic.No/1)atc:0210205584   1)ctrl)atc:

1l becisi6n:NC o6ζ
さr↓ ea that cas`was rさ fcrred to MNRE for commcnts and rcmindcr scnt on

105.08.2016 to expedite their cornrncnts. NC decided to await their corrlrnents and dcfcr the
case.

.The case stands deferred t0 29.ll.2016.

Party Name:」 UPITER SOLAR  Mect No/Datc:15/8ト
POWER LIMITED          ALC2/2016

18.10.2016

RLA File

:02/24/040/00033/AM16/
Lic.No/Datc:0210205883  Dcfcr Datc:

12.06.2015 29.11 2016

case was referred to MNI{E for commcnts and reminder scnt on
comments. NC dccided to await thcir commenls and dcl.cr thc

The case stands deferred to29.11.2016.

lνlcct No/1)atc:15/81-

「

Fキイ

I3 Case No.:5/15/81-ALC2l20l6 PartyName:GANGIIS

尋i:I=



HQ Flle

:01/81/050/00331/AM17/

HQ「 ilC

14 :01/81/050/00260/AM16/

HQ Filc

16 :01/81/050/00242/AM16/

INTERNATIONALE(P)LTD., ‐ALC2/2016
‐18.10.2016

RLA「‖e
:04/24/040/00076/AM16/

Lic.No/Date:0410160711

26062015

Decision : NC observed that application for the above AA has been referred to
comments and export product relates to DIPP. NC decided to forward the same
comments and defer the case.

'l'he case stands delerred to29.11.2016.

Defcrred

Dcfer Date:

29.11.2016

MSME for
to DIPP for

Status:
Deferred

Status:
Deferred

Status:
Deferred

Defer Date:

Decision : NC observed that reply of the firm has been
decided to wait for their comments and defer the case.

'l'hc casc stands dclcrrcd to29.l 1.2016.

Casc No.:9/9/81-Al′C2/2016   Party Namc:NEXUS ELECTRO IMcctNo/Datc:15/81-
STEI]LLッ IMITED,          IALC2/2016

18102016

HQ Filc RLA「 ilc Lic.No/Date:0410160773

:01/8l/050/001761 AMIT l :0412410401000271AM161 08.07.201 5

l5 Decision: NC observed that hard copy of the application forthe above
decided to again request concerned RA to send two set of application
document I'or considcration by Norms Committee and defer the case.

'l'he case stands delcrrcd to29.11.2016.

Casc No.:27/13/81-ALC2/2015 Party Name:ISOVOLTA

(INDIA)PVT LTD
4ヽeet No/Date:15/81-

ALC2/2016
18.10.2016

4ヽect No/Date:15/81-

ALC2/2016
LTD, ■8.10.2016

Mcct No/Date:15/81-

ALC2/2016
18.10.2016

Lic No/Datc:3410041368

RLA Filc

:03/94/040/00236/AM16/

TREATM ENT CO.PVT.

RLA Filc

:02/24/040/00060/AM16/

Lic.No/Datc:0310796934  Defer Date:
129.062015               29.11.2016

referred to C&PC for comments.NC

Status:

Deferred

Dcfer Date:

29.11 2016

AA not received. NC
alongwith necessary

Casc No.:9/13/81-Al′ C2/2015  Party Namc:METAL
ENGINEERING&

Lic.No/Date:0210205966  Defcr Date:

0907.2015               29.11.2016

Decision NC obscrved that reply of the firm has been referred to MSME for comments. NC
dccidcd to await thcir comments and defer the case.

'l'hc casc stands deflcrrcd to 29.1 I .201 6.

Casc No.:22/16/8卜 Al′ C2/2015 Party Namc:I.&T
HYDROCARBON

17                   ENGlNEERING LIMITED

HQ Fllc               RLA Fllc



:01/81/050/00297/AM16/ :34/24/040/00110/AM16/ 10.07.2015 2911.2016

Decision : NC observed that DIPP deficiency lettersentto company on 10.07.2016 followed with
reminder dated 10.08.2016. Firm has requested for further extension of time by two weeks. NC
decided to allow extension of time and defer the case.

The case stands deferred to 29.1| .2016.

Case No.:16/16/81-ALC2/2015 Party Name:JST STESALIT   Mect No/Datc:15/8ト
TRANSFORMERS PVT.lンTD.,  ALC2/2016

18.10.2016

Approved

HQ File

:01/81/050/00291/AM16/

Decision:NC decided to

dated 18.10.2016 as undcr:

Lic No/Datc:2210015272

Item No. I to 3 percentage of wastage as pcr repeat of AA No.2210015342 dated
02.11.2015.

ii. Item No. 89-90 as miscellaneous as per SION C-\647.
iii. Remaining items may be allowed on net-to-net basis as per condition of GN-4 for

Engineering Products.

RA may take suitable consequential action accordingly.

Case No.:27l22/81-ALC2l20l5 Party Name:INDO COOL

RLA F‖ c

:22/24/040/00025/AM16/       28.07.2015

ratify the norms for the above as pcr written comments of DHI

COMPOSITES PRIVATE
LIMITED

RLA Fi!c
:04/24/040/00114/AM16/

RLA File

:03/95/040/00209/AM16/

Mcct No/Datc:15/8ト

ALC2/2016
18.102016

Status:
Deferred

HQ Filc

19‐
:01/81/050/00464/AM16/

HQ File

:O1/81/050/00277/AM16/

Decision:NC observed that C&PC deficiency letter sent on 03.05.2016 followcd with
reminderdated ll.0T.20l6.NCdecidedtoawaitreplyofthefirmanddeferthecasc.

The case stands deferred to 29.1I .2016.

1ンic.No/Datc:0410160874  Dcfcr Datc:

0508.2015 29 11.2016

Status:
Deferred

Case No.:2/16/81-ALC2/2015 ,Party Name:PHOENIX FOILS  Mect No/Datc:15/81-

PVT.LTD.             ALC2/2016
18.10.2016

Lic.No/Datc:0310798012   Dcfcr Datc:

07082015 2911.2016

zo Decision : NC observed that MOS deficiency letter sent to firm on l2.0l.2016. pirm was
given extension of time in four cases. Now firm has informed that document in threc cascs
already been sent and in the instant AA export-import obligation is under finalization. NC
decided to await reply of the firm and defer the case.

The case stands deferred to 29.1l.2016.

μ
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Casc No.:4/16/81-ALC2/2015  Party Namc:PHOENIX FOILS  Mcct No/Date:15/8卜      Approved
PVT.1ンTD.             ALC2/2016

18.10.2016

HQ Filc                 RLA F‖ c                Lic.No/Date:0310798004

21 :01/81/050/00279/AⅣ l16/       :03/95/040/00048/AM16/       .0708.2015

Dccision:NC decidcd to ratify thc norms forthe above AA as per MOS comments vide UO

No.2(2)/2015-TW― Vol.H dated 03.10.2016。 (COpy enclosed).

R/ヽ rnay takc suitablc consequcntial action accordingly.

Casc No.:5/16/81-Al,C2/2015  Party Namc:PHOENIX FOILS Meet No/Datc:15/8卜      Approved
PVT.LTD             ALC2/2016

18.10.2016

HQ Filc               RLA「 ilc              Lic.No/Date:0310798003

22 :01/81/050/00280/AM16/       :03/95/040/00152/AM16/       07.08.2015

Dccision:NC decidcd to rati″ the nOrms forthe above AA as per MOS comments宙 de UO
No.2(2)/2015-TW― Vol.H datcd 03.10.2016.(Copy enclosed).

It/ヽ 1■ ay take suitablc consequcntial action accordingly.

Casc No.:7/16/81-ALC2/2015  Party Name:PHOENIX F01LS  Meet No/Date:15/81‐       Approved
PVT lンTD.             ALC2/2016

18.102016

HQ Filc              RLA Filc             lLic.No/Datc:0310798005

23 :01/81/050/00282/AⅣ
l16/       :03/95/040/00215/AM16/       07.08.2015

Dccision:NC dccidcd to ratitt thC nOrms forthe above AA as pcr MOS comments宙 de U0
No.2(2)/2015-TW― Vol.H datcd 03.10.2016.(copy Cncloscd).

ItA may takc suitablc conscqucntial action accordingly.

Casc No.:34/16/81-AIコ C2/2015 Party NameiCOMMERCIAL   Mcct No/Dtte:15/81‐     Status:
ENGINEERS&BODY      IALC2/2016         1DeFerred
BUIIン DERS COMPANY LTD. 18.10.2016

HQ Filc RLA IPilc                 Lic No/Date:1110028157  Defer Datc:

24 :01/81/050/00309/Aヽ
416/       :11/24/040/00003/AM16/       19.08.2015               29.11.2016

1)ccision : NC obscrvcd that DIPP  deflciency letter dated 06.09.2016 sent to company

howevcr,no reply receivedo NC dccided to send a rerllinderto flrrn and defer the case.

′
I｀hc casc stands dcfcrrcd to 29.11.2016.

Casc No.:37/19/81-ALC2/2015 Party Namc:GRAVITA lNDIA  IMcct No/Date:15/8卜     Status:
LTD

RLA File

ALC2/2016
18.10.2016

Deferred

Lic.No/Datc:1310047992  Dcfcr Datc:HQ Filc
０００６ＭＡ
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Decision : NC observed that reply of the firm has been referred to MSME for comments. NC
decided to await their comments and defer the case.

The case stands deferred to 29.1 I .2016.

Case No.:1/19/81‐ALC2/2015  Party Namc:TEM PEL
PRECISION METAl´
PRODUCTSINDIA PVT.LTD.,

Mcet No/Datc:15/81-

ALC2/2016
18.10.2016

Lic.No/Datc:0410161073

07.102015

Status:

Defcrrcd

Dcfcr Datc:

2911.2016

to nrm.Nc

Status:
Deferrcd

IHQ File

26 :01/81/050/00359/AM16/

RLA File

:04/24/040/00157/AM16/

Party Namc:TOsHIBA
TRANSMISSION&
DISTRIBUT10N SYSTEMS

RLA Filc
:09/24/040/00422//ヽ 4ヽ16/

ratify the norms for the abOve

Case No.:1/16/81-ALC2/2015  Party Name:SALZER

ELECTRONICS LTD

Decision: NC observed that DIPP deficiency letter dated 26.07.2016 send
decided to send a reminder to firm and defer the case.

The case stands deferred to 18.10.2016.

Mect No/Datc:15/8ト

ALC2/2016
18.10.2016

HQ F‖c                 RLA File                lン ic No/1)atc:3210077722  Dcfcr Datc:
:01/81/050/00276/AM16/       :32/24/040/00024/AM16/       08.10.2015               29.11.2016

Decision :NC Observed that reply ofthe flrm has becn referrcd to DIII on 06.05.2016 for

comments,NC decided to awaittheir comments and dcferthe casc.

The case stands deferred t0 29.ll.2016.

Case No.:4/19/81-ALC2/2015

HQ Filc

:01/81/050/00362/AM16/

Decision:NC decided to

18.10.2016 as under:

Mcct No/Datc:15/81- Approved
ALC2/2016
18.10.2016

Lic.No/Datc:0910062759
21.10.2015

as pcr DHI written commcnts dated

28 i. Net quantities as per actual consumption which are mentioned in Certificate issued by
Jurisdictional Central Excise Authorities.

ii. Wastages of Import ltem No. 1,3,4 & 5 on repeat basis with AA No.09100459g2
dated21.03.20l I

iii. Wastages of Import Item No.2 @ l% based on SION C_1.
iv. Import item No. 6& 7 may be allowed on net-to-net basis as per condition of GN-4 lor

Engineering Products.

RA may take suitable consequential action accordingly.

Party Name:TOSHIBA
TRANSMISSION&

Mcct No/Datc:15/81-

ALC2/2016
Status:
Dcferred

29 Case No.:3/19/81-ALC2/2015



HQ Fllc

:O1/81/050/00361/AM16/

HQ「 ilC

30 :O1/81/050/00462//ヽ
M16/

DISTRIBUT10N SYSTEMS   18.102016

RLA Filc
:09/24/040/00463/AM16/

Lic No/Date:0910062830  Defer Date:

03.11.2015               29.11.2016

bcen rcferrcd to DHI on 10.10.2016 for

defer the case.

Dccision : NC obscrvcd that reply of the firm has

commcnts. NC decided to await their comments and

'l'hc case stands deferred to 29.1 I .2016.

Casc No。 :25/22/81-AI′ C2/2015 Party Namc:LS CABLEINDIA  Mcct No/Datc:15/8ト
PRIVATE LIMITED,        ALC2/2016

18.102016

1)ccision : NC obscrved that application for the above AA has been referred

commcnts.NC dccidcd to awaitthcir comments and deferthe case.

′
l｀hc casc stands dcfcrrcd to 29.ll.2016.

Casc No.:2/3/81-AlノC2/2016   Party Namc:PLANSEE INDIA  Mcct No/Datc:15/8ト Approved

HQ「 ilC
:01/81/050/00033/AM17/

", Dccision : NC dccided to ratify the norms forthe above AA'fakingclue from SION C-227 as

pcr DIPP comments vide UO No. 1218612016-TSW/31 dated 04.10.2016 as under:

l. Quantitics of import items at Sl.No. 1 &2 maybe allowed as 1.10 Kgs./Kg. content inthe
cxport products at Sl. No. 1 & 2 respectively.

ltA may takc suitablc consequential action accordingly.

Casc No.:l/25181-Al,C2l2015 Party Name:APAR

RLA I■ lc

:05/23/040/00324/AM16/

HIGH PERFORMANCE
MATERIALS PVT LTD

RLA Filc

:07/24/040/00332/AM16/

INDUS′ I｀RIES LIMITED

RLA Fllc

Party Name:FCI OEN

CONNECTORS LIMITED

ALC2/2016
18.10.2016

Lic No/Datc:0710109404

16.02.2016

Mcct No/Datc:15/81‐ ALC2/2016  1Closed
18.102016

Lic.No/Datc:3410041929

Lic.No/Datc:0510396433

26.11.2015

Mcct No/Datc:15/8ト

ALC2/2016
18.10.2016

Status:

Deferred

Defer Datc:

29.112016

to DOT for

:0li 8l/050/00 5431 AMl6l :341241040100288/AM l61 29.02.2016

32 Decision : NC obscrved that RA Vadodara vide their F.No.341241040100288/AMl6 dated

09.02.2016 has issucd the AA for the above company on Repeat Basis. Accordingly, NC
dccidcd to closc the casc.

IIA may takc suitablc consequential action accordingly.

HQ IlilC

Status:
Deferred

\/k^<

(〕asc No.:7/6/81‐ A12C2/2016

郷



HQ File               RLA File               Lic.No/Datc:1010059417  Detr Datc:
:01/81/050/00073/AM17/       :10/24/040/00108/Aヽ416/       29.02.2016              29.11.2016

Decision : NC observed that application for the abovc AA has bccn referred to DcitY for

commcnts,NC decided to awaitthcir comments and dcfcrthc casc.

1｀he case stands deferred to 29.11.2016.

HQ File RLA File

:0li 8l/050/00 544lAMl6l :l3l24l040l00043lAMl6l 0l .03.2016
34 

Decision : NC observed that hard copy of the application forthc abovc
decided to remind concerned RA to send two set of application
document for consideration by Norms Committec and dcfer the casc.

'fhe case stands deferred to 29.11.2016.

HQ File

35 :01/81/050/00072/AM17/

RLA File
:10/24/040/00111/AM16/

RLA Filc

:03/95/040/00978/AM16/

NIect No/Date:15/81-

ALC2/2016
18 10.2016

LンiC No/Datc:1010059426

0403.2016

Lic.No/Datc:0310803418

17.03.2016

Status:

Dcfcrred

Dcfc・ r Date:

29.11.2016

AA not reccived. NC
alongwith necessary

Status:

Dcfcrrcd

Detr Datc:

29112016

to DcitY for

Approved

Casc No.:2/25/81-ALC2/2015  Party Namc:GRAVITA
LTD

Case No.:6/6/81-ALC2/2016   Party Namc:FC1 0EN
CONNECTORS LIMITED

INDIA  Mcct No/Datc:15/8ト
ALC2/2016
18.10.2016

1´ic.No/Datc:1310048145

Decision : NC observed that application for the above AA has been referred
comments. NC decided to await their comments and defer the case.

The case stands deferred to29.11.2016.

Case No.:1216/81-ALC2l20l6 PartyName:POLYCAB WIRES MeetNo/Date:15/81-
PVT.LTD. ALC2I2OI6

I 8.10.20 t6

HQ Filc

:01/81/050/00078/AM17/

Decision:NC dccided to

No.12/86/2016-TSW/36

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may bc allowed as

content in the export items at Sl. No. I to 7.
3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as

ratify the norms for the above AA as per t)lPP comments vidc tjO
dated 04.10.2016 as under:

36 l. Description, sizes, quantities and net weight of export items at Sl. No. I to 7 under the
Advance Authorization may be specified as per enclosed Annexure.

l.01 Kgs./Kg.

1.01 Kgs./K8.

content in the export items at Sl. No. 3 & l.
4. Quantity of import item at Sl. No.3 i.e. LDPE Compound( Crosslinkable) may be allowed as

1.05 kgslkg content in the export items at Sl. No. 1 to 4 & 7.
5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as 1.05

kgs/kg content in the export items at Sl. No. I & 7.

f‐ :ヽ・1｀
1=斗 ず ,I il
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6. Quantity of import item at Sl .No. 5 i.e. PVC Resin may be allowed as I .05 Kgs./Kg. content
in the export items at Sl. No. 2 to 6.

7. Quantity of import item at Sl. No. 6 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
contcnt in the export itcms at Sl. No. 2 to 6.

8. Quantity of import item at Sl. No. 7 i.e. Steel Wire Rod of relevant grade may be
allowed as 1.02 kgs/kg content in the Export products at Sl. No. I &2.

9. Quantity of import item at St. No. 8 viz. Zinc Ingots may be allowed 4 % of weight of
Stcel Wire Rod.

10. Quantity of import item at Sl. No.9 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the Export item at Sl. No. 7

ll. Quantity of import item at Sl. No. l0 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.
contenl in the export item at Sl. No. 7.

I{A may take suitable consequential action accordingly.

Case No.:8/6/81-ALC2l2Ol6 PartyName:FCl OEN MeetNo/Date:15/81- Status:
CONNIICTORS LIMITED ALC2l20l6 Deferred

I 8.10.2016

llQ Iiilc RLA l:ile Lic.No/Date: 1010059434 Defer Date:

,, :0li8li050l00074l\Mt7l :t012410401001l8/AMl6/ 21.03.2016 29.11.2016

Dccision : NC observcd that application lor the above AA has been referred to DeitY for
comments. NC decided to await their comments and defer the case.

'l'hc casc stands deferrcd to 29.1 I .201 6.

Case No.:6/9 /81-ALC2l20l6 Party Name:SVAM Meet No/Date: I 5/81- Status:
PACKAGING INDUSTRIES ALC2l20l6 Deferred
PRIVATE LIMITED I8.10.20I6

llQ lrile Rl,A lrile Lic.No/Date:05 10398071 Defer Date:

,t:01/81/050100173/AMl7l :05/2410401006261AM161 30.03.2016 29-tt-2016

l)ccision : NC obscrvcd that application for the above AA has been relerred to MSME l'or

commcnts. NC decided to await their comments and defer the case.

'l'hc casc stands deferred 1o29.11.2016.

Case No.:3/15181-Al,C2/2016 PartyName:SHERA METAL MeetNo/Date:15/81- Approved
PV]"L'I'D. ALC2I2OI6

I 8. I 0.201 6

IIQ lrile RLA l"ile Lic.No/Date:1310048196
:01/81/050/00329lAMtt I :131241040100055/AM l61 0s.04.2016

39 Dccision : NC decidcd to ratify the norms for the above AA as per DIPP comments vide UO

No. l2186/2016-TSW/39 dated 04. 10.2016 as under:

l. Quantity of import item at Sl. No. I (Copper Billets)may be allowed as24755 Kgs. as 1.01

Kgs./Kg. content in the expo( item taking clue from SION C-161 l.

. J;
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RA rrlay take suitable consequcntial action accordingly.

Case No.:11/6/81¨ALC2/2016  Party Name:POLYCAB WIRES McctNo/Date:15/8ト
PVT LTD.              ALC2/2016

18.10.2016

HQ File              RLA File              Lic No/Date:0310803854
:01/81/050/00077/AM17/       :03/95/040/00003/AM17/       07.04.2016

Approved

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide UO
No. 12186/2016-T5W/40 dated 04.10.2016 as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. I to 7 under the

Advance Authorization may be specified as per enclosed Annexure.
2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as 1.01 Kgs./Kg.

content in the export items at Sl. No. I to 7.

3. Quantity of import item at Sl. No.2 i.e. LDPE Compound( Crosslinkable) may be allowed as

1.05 kgs/kg content in the export items at Sl. No. I lo3, 6 &1.
4. Quantity of import item at Sl. No.3 i.e. COGEGUM Compound may bc allowed as 1.05

kgs/kg content in the export item at Sl. No. 3.

5. Quantity of import item at Sl .No.4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content
in the export items at Sl. No. 1,2 &41o7.

6. Quantity of import item at Sl. No. 5 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. ,2 & 4 to J .

7. Quantity of import item at Sl. No. 6 i.e. Steel Wire Rod of relevant grade may bc
allowed as 1.02 kgs/kg content in the Export products at Sl. No. I to 3, 6 &7.

8. Quantity of import item at Sl. No. 7 viz. Zinc Ingots may be allowed 4 o/o of weight of
Steel Wire Rod.

9. Quantity of import item at Sl. No. 8 i.e. Semi Conducting Compound may be allowed as 1.05

kgs/kg content in the Export items at Sl. No. 2 & 3.
10. Quantity of import item at Sl. No. 9 i.e. Copper Tape may be allowed as l.0l Kgs./Kg.

content in the export item at Sl. No. 2 & 3.
1 I . Quantity of import item at Sl. No. l0 i.e. Lead Ingot may be allowed as I .01 Kgs./Kg. contcnt

in the export item at Sl. No. 6 & 7 .

RA may take suitable consequential action accordingly.

Case No.:l/3181-ALC2l20l6 Party Name:MAI-IENDRA Meet No/Date:15/81-Al,C2/2016 Close
INDUSTRIES I 8.I O.2O 16

HQ File

:01/81/050/00032/AM17/
RLA File              Lic No/Datc:0710109649
:07/24/040/00013/AM17/       13.042016

4l Decision : NC observed that RA Bangalore vide their Ir.No.071241040/00013/AMl7 datcd
05.02.2016 as per AA No.071006073 I of Meeting No. l0/81 dated 12.08.2014. Accordingly,
NC decided to close the case.

RA may take suitable consequential action accordingly.

42 Case No.:2/15/81-ALC2/201`  Party NamciRAJPUTANA  Mcct No/Datc:15/8ト
ALC2/2016

Approved

W-^l?<12



INDUSTRIES PVT.LTD.  18.10.2016

HQ Filc               RLA Filc              Lic.No/Date:1310048204
:01/81/050/00328/AM17/       :13/24/040/00002/AM17/       13.04.2016

Dccision:NC dccidcd to ratify the norms forthe abovc AA as per DIPP comments vide UO

No. 12/86/2016-TSW/42 dated 04.10.2016 as under:

1.Quantity ofimportitem at SI.No.1(COpper Billets)may be allowed as 49510 Kgs.

as l.01 Kgs./Kgo content in the cxportitem taking cluc from SION C-1611.

ItA may take suitablc consequential action accordingly.

Casc No.:32/6/81-ALC2/2016  Party Name:KALPANA      Meet No/Datc:15/81‐     Status:
INTERNATIONAL        IALC2/2016          Deferred

18.10.2016

HQ「ile               RLA File              Lic.No/Date:0610038373  Defer Datc:

43 :01/81/050/00098/AM17/        :06/24/040/00005/AM17/       129.04.2016              29.11.2016

1)ccision :NC observcd that DIPP deflciency letter dated 06.09.2016 sent to company.NC

dccided to scnd a rernindcr to flrrn and defer the case.

・
l｀hc case stands deferred to 29.ll.2016.

Casc No.:11/9/81-ALC2/2016  Party Namc:APAR         Meet No/Datc:15/81‐     Approved
INDUSTRIES LIMITED     ALC2/2016

18.10.2016

HQ Filc               RLA Filc              ‐Lic.No/Dtte:0310804385
:01/81/050/00178/AM17/        :03/94/040/00071/AM17/       03.05.2016

Dccision:NC dccided to ratify the norms forthe abovc AA as per DIPP comments宙 de UO
No. 12/86/2016-TSW/44 dated 04.10.2016 as under:

1.Nct Wc ts of export products from Sl o 1 to 23 may be specified as under:

SI.

No.
Net Export
weight (MT)

SI.

No.
Net Export
weisht (MT.)

ＳＩ
．
Ｎ。

Net Export
weight (MT)

l 29.704 9 1.206 17 22.421
つ
４ 25.054 0 4.304 18 40555
75.131 l 267.742 19 ll.614

4 7.414 つ
４ 31 85 20 6.439

13.734 3 97.573 つ
４ 10.015

6 10.249 4 9,759 つ
４
つ
４ 12292

7 8.746 5 12.899 23 19.739

8 26.182 6 12.382

2. Words " Aluminium PVC Scrvice cable with Copper Communication wire" may be suffixed
with the description of export item at Sl. No. IL

3. Words " Coppcr Conductor" may be suffixed with the description of export items at Sl. No.

22 &. 23.
4. Quantity of import item at Sl. No I viz. Copper Wire Rod(S mm dia)(E.C. Grade) may be

allowed as applied lor i.e. 176015.49 Kgs. forexport products at Sl. No. 1 to ll & 14to 23

44

,l
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taking clue from Engineering Tables No. 4 & 5.

5. Quantities of import item at Sl. No.2 viz. Copper'l'ape may be allowed as l.0l
Kgs./Kg content in the export products at Sl. No. I to 8.

6. Quantity of import item at Sl. No 3 viz. Primary Aluminium Ingots may be allowcd as

applied for i.e.205886 Kgs. for export products at Sl. No. ll to 13, taking clue from
Engineering Table No. 5.

7. Quantities of import item at Sl. No.4 viz. XI-PE Compound may bc allowcd as
I .025 Kgs./Kg content in the export products at Sl. No. I to 8, 12, 13 & 20, as claimcd
by the firm

8. Quantities of import item at Sl. No. 5 viz. PVC Resin may be allowed as l.0l
Kgs./Kg content in the export products at Sl. No. I to 8, ll & 14to23,as claimcd by
the firm.

9. Quantities of import item at Sl. No. 6 viz. Plasticiser (DOP) may be allowcd as
l.0l Kgs./Kg content in the export products at Sl. No. to 8, ll & l4to23, as clairned
by the firm.

10. Quantities of import item at Sl. No. 7 viz. G I Wire may be allowed as l.0l Kgs./Kg
content in the export products at Sl. No. l4 to 2l , as claimed by the firm.

ll.lmport items at Sl. No.8 (Hot Rolled Steel Shect) & 9(Wooden Drums) may bc
allowed as per packing policy.

RA may take suitable consequential action accordingly.

Case No.:12/9/81-ALC2/2016  Party Namc:APPLE

INTERNATIONAL

HQ Filc RLA File

45 :01/81/050/00179/AM17/       :03/94/040/00103/AM17/

Decision :NC observed that reply of the flrrn has

decided to await reply and defer the case.

The case stands deferred t0 29。 11.2016.

Case No.:7/12/81-ALC2/2016  Patty Namc:TOSHIBA

TRANSMISSION&

HQ Filc

:O1/81/050/00224/AM17/

Lic No/Datc:0310804419  Dctr Datc:

0505.2016              29.11.2016

been referrcd tO DIPP for comments.NC

Mcct No/Datc:15/8ト

ALC2/2016
1810.2016

Mcct No/Datc:15/81‐

AlンC2/2016
1810.2016

Status:
Deferred

Approved

DIS・ I｀RIBUT10N SYS′
「 EMS

RLA Filc               lン ic No/Date:0910063609
:09/24/040/00013/AM17/       09.05.2016

Decision : NC decided to ratify the norms for the above as per DI-ll written comments dated
I 8.10.2016 as under :

i. Import Item SlNo. 1,2 & 3 as per SION C-327.
ii. Import ltem No. 4 & 5 based on actual consumptions as ccrtified by Jurisdictional

Central Excise Authorities with l0oZ wastage.
iii. Import item No. 6 to 7 may be allowed on net-to-net basis as per condition of GN-4

for Engineering Products.

14



RA rnay take suitable consequential action accordingly.

Casc No.:31/6/81-ALC2/2016  Party Name:FCI OEN       Meet No/Date:15/8ト
CONNECTORS LIMITED    ALC2/2016

18.10.2016

HQ Filc

47 :01/81/050/00097/AM17/

Casc No.:5/12/81-ALC2/2016

HQ「 ilC

48 :O1/81/050/00222/ノ
Mヽ17/

Dccision:NC observcd
bcing scntto DIPP.

Decision : NC obscrved that application for the above AA has been referred
commenls. NC decided to await their comments and defer the case.

'l'he case stands deferred to 29.1 1.2016.

RLA Filc
:10/24/040/00007/AⅣ l17/

Party Namc:L&T
HYDROCARBON
I]NGINEERING LIMITED

RLA「 1lc
i52/24/040/00010/AM17/

Lic.No/Datc:1010059476
11.05.2016

4ヽcct No/Date:15/81-

ALC2/2016
18.10.2016

1Lic.No/Date:5210041897
117.05.2016

the above AA received

Status:

DeFerrcd

Defer Date:

2911.2016

to DeitY for

Status:
Deferred

Defer Date:
29.t 1.20t6

and same isthat copy of the application for

・
I｀hc casc stands deferred to 29.11.2016.

Casc No。 :4/9/81-ALC2/2016   Party Name:MANAKSIA
ALUMINIUM COMPANY
LINlITED

RLA Filc
:02/24/040/00027/AM17/

Meet No/Datc:15/8ト

ALC2/2016
18.10.2016

Lic No/Date:0210206710
2405.2016

dated 06.09.2016 sent

Status:
Deferred

Defer Date:
29.11.2016

to firm. NC

HQ Filc

49 :01/81/050/00171/AM17/

HQ Fllc

50 :O1/81/050/00182/AM17/

Dccision : NC obscrvcd that DIPP deflciency letter

decided to send a rerrlinder to flrnl and defer the casc.

′
I｀hc casc stands defcrrcd to 29.11.2016.

Case No.:15/9/81¨Al,C2/2016  Party Namc:DH00T
TRANSMISSION PVT LTD.,

Dccision : NC observed that application for the above AA has been referred

commcnts. NC decidcd to await their comments and defer the case.

'l'hc case stands deferred to29.11.2016.

RLA「 ile
:03/94/040/00162//ヽ M17/

Party Namc:VEDANTA
LIMITI]D

Meet No/Date:15/81‐

ALC2/2016
18.10.2016

Lic.No/Date:0310804969

25.05.2016

Meet No/Date:15/81‐

ALC2/2016
18.10.2016

Status:

DeFerrcd

Defer Date:

29.ll.2016

to DHI for

Status:
Deferred

Casc No.:8/9/81‐ ALC2/2016

15 質 ,
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HQ File

101/81/050/00175/Aヽ 417/

Decision:NC obscrved
to MSME for comments.
defer the case.

RLA Filc Lic No/Datc:3510044952  Dctr Datc:
:35/24/040/00007/Aヽ 417/       03062016              29.11.2016

that application for the above AA has been referrcd to DIPP relatcs

NC decidcd to forward thc application to MSME fbr commcnts and

The case stands dcferred to 29.ll.2016.

Case No.:16/12/81-ALC2/2016 Party NamciSAHNEY

52 
Decision : NC observed that hard copy of the application forthc above AA not reccived. NC
decided to remind RA , Mumbai to send two set of application alongwith nccessary documcnt
for consideration by Norms Committee and defer the casc.

The case stands deferred to 29.11 .2016.

Case No.:17l12/81-ALC2/2016 Parly Name:SAHNEY Mcct No/Datc:15/8ト Status:
I)eferredKIRKヽV00D PVT.LIMITED  ALン C2/2016

18.10.2016

HQ File

:01/81/050/00233/AM17/

HQ Filc

:01/81/050/00234/AM17/

Case No.:17/9/81-ALC2/2016

HQ File

:01/81/050/00184/AM17/

Decision:NC observed
decided to send a renlinder

Case No.:3/9/81-ALC2/2016

55

HQ File

:01/81/050/00170/AM17/

The case stands deferred to29.11.2016.

Party Namc:KALPANA
INTERNATIONAL

RLA File
:06/24/040/00011/AM17/

that E)IPP dcflciency lcttcr

to flrrn and deferthc casc.

Party Namc:KGC
ENGINEERING PROJECTS
PVT.LTD.

RLA Filc
:31/83/040/00028/AM17/

ⅣIeet No/Datc:15/8ト

KIRKヽV00D PVT.LIMITED  ALC2/2016
.18.10.2016

RLA File

:03/95/040/00179/AM17/

Lic.No/Datc:031080531l  Defcr Datc:

08.06.2016 2911.2016

RLA Filc

:03/95/040/00183/AM17/

Mcet No/Datcl1 5/8ト

ALC2/2016
18.10.2016

Lic.No/Datc:0610038396

09.062016

dated 06.09.2016 scnt

Status:
Dcferred

Status:
Deferred

Defer Date:
29.n.20t6

to firm. NC

Lic.No/Datc:0310805314  Dcfc・ r Datc:

08.06.2016 2911.2016
53 Decision : NC observed that hard copy of the application forthe abovc AA not reccivcd. NC

decided to remind RA , Mumbai to send two set of application alongwith necessary documcnt
for consideration by Norms Committee and defer the case.

The case stands deferred ro 29.11.2016.

Lic.No/Dttc:3‖ 0066175  Dcfcr Datc:
13.06.2016              ‐2911.2016

Mcct No/Datc:15/8ト

ALC2/2016
18.102016

Status:
Deferrcd
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Decision : NC observed that DIPP deficiency letter sent to firm seeking certain information.
NC decided to send a reminder to firm and defer the case.

'l'he case stands deferred to 29.11.2016.

Casc No。 :2/12/81-Al,C2/2016  Party Namc:FCI OEN        Meet No/Datc:15/81-
CONNECTORS LIMITED    ALC2/2016

18.10.2016

HQ「‖c               ‐RLA File               Lic.No/Date:1010059524
:01/81/050/00219/ノ M`17/       110/24/040/00025/AM17/       01.07.2016

Dccision : NC observcd that application for the above AA has been referred

comments.NC decided to awaittheir comments and deferthe case.

′
Fhc casc stands dctrred to 29。 11.2016.

Casc No.:11/12/81-AI」 C2/2016 Party Name:B.C.POWER     Mcct No/Datc:15/8ト
CONTROLS LIMITED      ALC2/2016

18.10.2016

Status:

Deferred

Dcfer Datc:

29.11.2016

to DeitY for

Approved

HQ Filc RLA Filc Lic.No/Datc:0510399054

:01/81i050/002281 AMIT l :051231040100186lAMl7l I I .07.2016

Dccision : NC decided to ratify the norms for the above AA as per DIPP comments vide UO
No. l2186/2016-1'SW/57 dated 04.10.2016 as under:

I Quantities of import items at Sl. No. I to 8 may be allowed as applied for i.e. 2589.44
Kgs., 1479.3 Kgs. , 1332.6 Kgs., 7396.4 Kgs., I I 834.4 Kgs., I 3868.4 Kgs., I 9415.7
Kgs. & I 8491 .2 Kgs. respectively, as per Engineering Table No. 5.

) t 2 Quantities of import items at Sl. No. 9 to 12 may bc allowed as applied for i.e.

15532.56 Kgs. & 17566.6 Kgs., 22303.85. & 27736.8 Kgs.. respectively, taking clue
from I)ngineering'l'able No. 5.

3 Quantities of import items at Sl. No. l3 to l9 may be allowed as applied for i.e.2040
Kgs., 3468 Kgs., 1849 Kgs.,2776.5 Kgs., 13869 Kgs.,22189.5 Kgs., & 11557 Kgs.
respectively, as per Engineering Table No. 5.

4 Quantitics of import items at Sl. No. 20 to 26 may be allowed as applied for i.e.

3397.05 Kgs., 4160.52 Kgs., 5131.32 Kgs., 6656.82 Kgs., 8321.04 Kgs., I 1094.72 Kgs.
&" 13921.74 Kgs. respectively, as per Engineering Table No. 5.

RA may take suitable consequential action accordingly.

Case No.:15/l2l8l-Al,C2l20l6 Party Name:APAR Meet No/Date: I 5i 8l - Approved
INDUSTRIES LIヽ41TED     ALC2/2016

18102016

58 HQ「ilC               RLA Filc              Lic.No/Date:0310806‖ 7
:01/81/050/00232/AM17/       :03/94/040/00267/AM17/       12072016

Dccision:NC dccided to ratify thc norms forthe above AA as pcr DIPP comments vide UO

No. 12/86/2016-TSW/58 dated 04.10.2016 as under:
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l.Nct Weishts of export oroduc:ts from Sl. No I to 25 mav be soccificd as under:
Sl.

No.
Net Export
weight (Kgs.)

●　

０

Ｓ‐

Ｎ

Nct  Export
weight(Ktts.)

SI.

No.
Net Export
weieht (Kss.)

1 l1937 0 14065 19 388
つ
４ 393 l 6086 20 355

3 2246 つ
４ 509 つ

４
つ
４

4 3560 3 1008 う
４
つ
ん 319

5 4244 4 1644 つ
４

００
４
０
０

6 5946 5 2933 24 7698
7 749 6 6502 つ

４ 55552
8 25608 7 148

9 39876 ０
０ 517

2. Words " Copper Conductor, Steel Wire Armoured" may be suffixed with the description of
export item at Sl. No. 7.

3. Words " Copper Conductor" may be suffixed with the description ol' export items at Sl. No.
8& 9.

4. Quantity of import item at Sl. No I viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may be
allowed as applied for i.e. 13955.73 Kgs. for export products at Sl. No. lto 1l & 16to 25,
taking clue from Engineering Tables No. 4 & 5.

5. Quantity of import item at Sl. No 2 viz. Primary unalloyed Aluminium may be allowcd as
23085 Kgs. for export products at Sl. No. 1l to l5 &.25, taking cluc from Enginecring'l'able
No. 5.

6. Quantities of import item at Sl. No.3 viz. Copper Tape may be allowed as 1.01
Kgs./Kg content in the expoft products at Sl. No. 10, ll &.25.

7. Quantities of import item at Sl. No.4 viz. XLPE Compound may be allowcd as
1.025 Kgs./Kg content in the export products at Sl. No. l0 , 17, 16,24 & 25, as
claimed by the firm

8. Quantities of import item at Sl. No. 5 viz. PVC Resin may be allowed as 1.01
Kgs./Kg content in the export products at Sl. No. I to I I & l6 to 25, asclaimcd by
the firm.

9. Quantities of import item at Sl. No. 6 viz. Plasticiser (DOP) may be allowed as
l.0l Kgs./Kg content in the export products at Sl. No. I to I I & l6 to 25, as claimcd
by the firm.

10. Quantities of import item at Sl. No. 7 viz. G I Wire may be allowed as 1.01
Kgs./Kg content in the export products at Sl. No. 7,10 & l6 , as claimed by thc firm.

I l. Import item at Sl. No. 8 viz. Wooden Drum may be allowed as per packing policy.

RA may take suitable consequential action accordingly.

Case No.:4/12/81-ALC2/2016 Pany Namc:JMW INDIA(P) McCt No/Datci1 5/8ト
LTD                  ALC2/2016

18.10.2016

Approved

HQ Filc
59 :01/81/050/00221/AM17/

RLA FHc                Lic.No/Datc:0510399065
:05/23/040/00156/AM17/       1307.2016

Decision : NC decided to ratify the norms for the above AA as pcr DIPP comments vide UO
No. 1218612016-TSW/59 dated 04.10.2016 as under:
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l. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 202000
Kgs., as 1 .01 Kgs./Kg. content in the export item at Sl. No. I taking clue from SION
c-r r89.

I{A may take suitablc consequential action accordingly.

HQ「 ilC RLA Filc

:01/81/050/001 85/AM I 7/ :3412410401001131AM171 14.07.2016
60 

Decision : NC observcd that hard copy of the application forthe above
decided to rcmind RA , Vadodara to send two set of application
document I'or considcration by Norms Committee and defer the case.

'l'he case stands deferred to 29.1 I .2016.

Casc No.:18/9/81-ALC2/2016  Party Name:MEW
ELECTRICALS LTD.

Casc No.:9/12/81‐AI,C2/2016  Palty Namc:AIン STRONG
ENTI:RPRISES INDIA

HQ「 ilC

PVTl´TD.

RLA Filc

:O1/81/050/00226/AM17/       :05/23/040/00190/AM17/

Dccision : NC dccidcd to ask the nrm to submit
No.12/86/2016-TSW/61 dated 18.10.2016 as under:

Casc No.:14/12/81-ALC2/2016 Palty Namc:TECHNICAL
ASSOCIATES LIMITED

Meet No/Date:15/8ト

ALC2/2016
18.102016

Lic.No/Datc:3410042352

Status:

Deferred

Dcfcr Datc:

29112016

AA not received. NC
alongwith necessary

Status:

Defcrrcd

Defer Date:

29.112016

DIPP UO

Mcct No/Date:15/8ト

ALC2/2016
18.102016

Lic.No/Date:0510399‖ 5

15.07.2016

the information as per

1. Information in respect of Sl. No. 4, 5 & I I of Standard Deficiency Format.
2. 'l'hickness of Aluminium coil/Aluminium Colour coated coils in export item has been

indicated as 0.50 mm, whereas, in import items it has been indicated as 0.46 mm., The
same may be clarified and their correct thicknesses may be indicated.

3. Detailcd calculations for the quantities of import items.

'l'he case stands deferrcd to29.l 1.2016.

HQ「 ilC

62 :01/81/050/00231/AM17/

RLA Filc
105/24/040/00161/AM17/

Meet No/Date:15/8ト

ALC2/2016
18102016

Lic.No/Date:0510399098
15.07.2016

AA has been referred

the casc.

Status:

1)eferred

Defer Date:

29.11.2016

to DHI for

Status:
Deferred

Decision : NC observcd that application for the above
comments. NC decidcd to await thcir commcnts and defer

'l'hc case stands deferrcd to 29.1 I .201 6.

Party Namc:GRAVITA INDIA  Meet No/Datc:15/81-
LTD                  ALC2/2016

18.10.2016

∠
０

Casc No.:1/15/81-AIフ C2/2016
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HQ File               RLA File              Lic.No/Datc:1310048310  Dctr Datc:
:01/81/050/00327/AM17/       :13/24/040/00011/AM17/       19.07.2016               2911.2016

Decision:NC observed that application for the above AA has bccn referred to MSME for

commcnts.NC decided to awaittheir commcnts and deferthe casc.

Thc case stands deferred to 29.11.2016.

Case No.:18/12/81‐ ALC2/2016 Party Name:BILCARE
LIヽ41TED

HQ Fllc

:01/81/050/00235/AM17/

‐
Case No.:13/12/81-

ALC2ノ2016

HQ File

RLA Filc

:31/83/040/00010/Aヽ 417/

Party Name:CUBEX
TUBINGS LTD

RLA File

Lic No/Datc:3110066259  Detr Datc:
20.07.2016 29112016

Mect No/Date:15/81-

ALC2/2016
18 10.2016

Mect No/1)atc:15/81‐

ALC2/2016
18.10.2016

Sta tu s:
Deferred

Status:
Deferred

64 
Decision : NC observed that hard copy of the application lor the abovc AA nor rcccivcd. NC
decided to remind RA , Pune to send two set of application alongwith nccessary documcnt lor
consideration by Norms Committee and defer the case.

The case stands deferred to 29.11 .2016.

Case No.:6/12/81-ALC2/2016  Party Namc:MALHOTRA
CABLES PVTl_TD

HQ File RLA File Lic.No/Date:0510399183 Defer Date:
:01/81/050/00223lAMt7l :05/24/0401000651AM171 22.07.2016 zs.t t .2ot 6

Decision : NC decided to ask the firm to submit the information as pcr DIPP UO No. 1218612016-
TSW/65 dated I 8.1 0.2016 as under :

65 1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wisc.
2. Detailed calculations lor the requirement of each raw material, export product wise

supported by the Cross sectional diagram ofthe cable/Buyers data shect.
3. Net weight per KM of each Cable.
4. Material balancing viz. net content of each imported and indigenous input, expon product

wise, per KM of export product.
5. Total requirement of each raw material, expoft product wise, in a tabular form

The case stands deferred to29.11.2016.

Meet No/Datc:15/81-   Approvcd
ALC2/2016
18.10.2016

Lic.No/Datc:0910063992
:01/81/050/00230lAM|tl :0912410401001841AM171 27.07.2016

66 Decision : NC decided to ratify the norms lor the above AA taking cluc lrom SION C-787. as pcr
DIPP comments vide UONo. 1218612016-TSW66 dated 04.10.2016 as under:

l. Quantity of import item at Sl. No. I (Copper Scrap) may be allowed as 5321.2 Kgs., as 1.075
Kgs./Kg. content in the export item.

2. Quantity ofimportitematSl. No.2(Nickel)maybeallowedasappliedfor i.e.577.5 Kgs.,as

い ｀
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1.05 Kgs./Kg. content in the export item.

RA may take suitablc consequential action accordingly.

Nalllc:CONSOLIDATED   ALC2/2016
COIN COMPANY PRIVATE 118.10.2016
1ンIMITED

IIQ lrile RLA File Lic.No/Date:0510399348 Defer Date:
:01/81/050/002291AM17/ :0512310401002181AM171 03.08.2016 29.11.2016

67 Dccision : NC decided to send a letter to firm to submit inlormation as per advise of the
representative of DIPP as under:

Information in respect of S. No. 3,4,5 &. 11 of Standard Deficiency Letter - Export
Product wise.

'l'he case stands deferred to 29.11.2016.

Casc No.:12/12/81-

AIノC2/2016

Casc No.:7/15/81-

AIノC2/2016

HQ lrile

Party

Party Namc:APAR
INDUSTRIES LIMITED

RLA「 Hc

Mcct No/Datc:15/81- Status:
Deferred

Mcct No/Datc:15/8卜    Status:Case
ALC2/2016         Deferred
18.10.2016

Lic.No/Date:0310807537 Defer Datc:

01.09.2016            29.11.2016

information as pcr DIPP UO No.12/86/

:01/81/050/00333//ヽ M17/     :03/94/040/00410/AM17/

Dccision:NC dccidcd tO ask thc flrm to submit the

2016-1・ SW/68 datcd 18.10.2016 as under:

´
「hc casc stands dcた rred t0 29。 11.2016.

Casc No.:6/15/81-AI」 C2/2016 Party Namc:APAR

Ae l. Conductor and insulating materials for export items at Sl. No. I to 4.
2. Voltage rating of expoft item at Sl. No. 15.
3' Detailed calculations for the requirement of each raw material, export product wise supported

by the cross scctional diagram ofthe cable/ Buyers data sheet.
4. 'l'otal Nct weights of each cable including the net weights of all inputs (imported as well

indigenous, except packing materials)
Material balancing viz. net content of each imported and indigenous input, export product wise.
Wastage claimed on each import item.
'fotal requiremcnt of each raw material, expor"t product wise, in a tabular form.

５

６

７

Mcct No/Datc:15/81- Status:
DeferrcdINDUSTRIES LIMITED   ‐ALC2/2016

18.10.2016

^o 
llQ lrile RLA l:ile Lic.No/Date:0310808090 Defer Dare:"' :01/8110501003321AM17/ :031941040100530tAM17t zi.o9.2ot6 29.11.2016

Dccision : NC decided to ask the firm to submit the information as per DIPP UO No.1218612016-
'l'SW/69 dated I 8.10.2016 as under :

ｔ
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l. Conductor and insulating materials for export items at Sl. No. 29 & 30.
2. Detailed calculations for the requirement of each raw material, export product wise supported

by the cross sectional diagram ofthe cable/ Buyers data sheet.
3. Total Net weights of each cable including the net weights of all inputs (imported as well

indigenous, except packing materials)
4. Material balancing viz. net content of each imported and indigenous input, export product wisc.
5. Wastage claimed on each import item.
6. Total requirement of each raw material, expol.t product wise, in a tabular I'orm

The case stands deferred to 29.1 I .201 6.

Case No。 :4ノ 15/81…ALC2/2016 .Party Name:ESWARI
.GLOBAL METAL

Mcct No/Datc:15/8ト

ALC2/2016
18.10.2016

Status:Casc
Deferred

INDUSl｀RIES PRIVATE
LIMITED.

RLA Filc

70

HQ File

:01/81/050/00330/AM I 7/ :0712410401001 98/AM I 7/ 29.09.2016

Decision : NC observed that hard copy of the application lor the abovc AA
to remind RA , Bangalore to send two set of application alongrvith
consideration by Norms Committee and defer the case.

The case stands deferred ro29.11.2016.

Lic.No/Datc:0710110463 Dctr Datc:

not rcceived. NC decidcd
nccessary documcnt lbr

NIinutes C)ffline Agenda for】 顔eeting No。 15/81 dated 18.10。 2016

Case No.AR-434 M/S.SAKSHHMPEX′ LUDHIANA
Meeing No.15/81 F.No.01/81/162/706/AM13/PRC/DES―Ⅱ

Dated:-18.10.2016 Noida SEZ File No. 12-398 /2007-L00%EOU /
Subiect- Fixation of SI(DN under 100%EOU.

Decision : NC observed that reply of the firm has been referred to C&PC for

comments. NC decided to wait for their comments and dcfer the casc.

The case stands deferred to 29 .1 1 .2016 .

S.CRONIIPTON GREAVES LINIIITEDCase No.AR-435
F.No.01/86/050/000217/AM02/DES―II
RA File No.03/24/042/00104/AM02

Meeting No.15/81
Dated:-18.10.2016

Modification of ratified Norms in respect of Advancc
authorization No. 031 01 14303 datcd 73.72.200'1,.

Decision : NC decided to modify the norms for the above AA as per I)l{l commcnts
vide UO No. TSW(B)13(62)12008 dated 18.10.2016 (Copy cnclosed).

RA may take suitable consequential action accordingly.
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Case No.AR-436 M/S.LEIDVIND SHRIRAM MANUFACTURING
LIMITED

Mceting No.15/81 F.No.01/81/50/194/AM14/DES.H
Dated:-18.10.2016 RA Filo No.04/24/040/00071/AM14
Subject- Amendment/Modification of norms in respect of Advance

Authorization No. 0470747961 dated 75.07 .2073.
Decision : NC obscrved that DHI deficiency letter sent to firm, however, no
rcply received. NC decided to send a reminder to firm and defer the case.

'fhe case stands dcferred to 29.71,.2076.

Case No.AR-437 M/S.⊂ROMPTON GREAVESLIMIⅧ D
Mooting No.15/81 F.No.01/86/050/000323/AⅣ l14
I)atcd:-18.10.2016 RA Filc No. 03/94 /040/00758/AM13
Subject: Modification of ratified Norms in respect of Advance

authorization No. 03107 49939 dated 77 .09.2073.
Decision : NC observed that DHI deficiency letter sent to firm, however, no
rcply rcceivcd. NC decided to send a reminder to firm and defer the case.

'l.he case stands deferred to 29.71.2076.

Case No.AR-438 S.KOTSONS PVT.LIMITED
Mcoting No.15/81

Dated:-18.10.2016

l.JO No. 'l'SW(tl)/3(60)12014 datcd 0l .09.2016 (Copy enclosed).

*&4 ,e take suitable con tial action accordinsl

→

「.No.01/81/050/00454/AM14
RA Filc No.06/24/040/00032/AM14

Ratification of norms in respect of Advance Authorization

No.0610035619 dated 26.12.2013.

M/S.VIIAI ELECTRICALS LIMITED
11.No.01/81/050/00446/AM09

Datcd:-18.10.2016

Decision : NC obscrved that DHI deficiency letter sent to firm, however, no
reply received. NC decided to send a reminder to firm and defer the case.

'l'he casc stands defcrred to29.11.2076.

RA Filo No.09/24/040/00273/ANI109

Modification/amendment of ratified norms in respect of
advancc authorization no. 0910035596 dated 08.10.2008.

Case No.AR-440 M/S.TRIDENT TOOLS LIMITED

「 .No.01/81/050/00270/AM14
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Dated:-18.10.2016 Bal{" No. 03/e5 /040/002s3/AM1.4/
Subject- Fixation of norms in respect of advance authorization no.

03707 43492 dated 30.07 .2013.
Decision : NC observed that application for the abovc AA has been referred to MSMII
for comments. NC decided to await their comments and defer the case.

The case stands deferred to 29.11.2016.

Case No.AR-441 M/S. VIJAI ELECTRICALS LIMITED
Meetins No. 15l81 F.No. 01, / 81, / 050 / 00197 / AM72 /
Dated:… 18.10.2016 RA File No. 09124 /040/00724/AM72/
Subject- Modification/amendment of ratified norms in respect of

advance authorization no. 0910047284 datcd 24.06.2011.
Decision : NC observed that DHI deficiency letter sent to firm, however, no
reply received. NC decided to send a reminder to firm and defer the case.

The case stands deferred to 29.71.2076.

Case No.AR-442 M/S. MC COM INDUSTRIES (INDIA) PRIVATE LIMITEI)
Meetins No. 15/81 F.No. 07 / 87 / 0s0 / 0047 4 / AM13/
Datedi-18.10.2016 RA File No. 03/95 /040/00818/AM13/
Subject- Ratification of norms in respcct of advance authorization

no. 0310721688 dated 22.07.2073.
Decision : NC observed that application for the above AA has been referred to MSMII
for comments. NC decided to await their comments and defer the case.

The case stands deferred to 29.11 .2016.

Case No.AR-443 M/S. B.R. INDUSTRIES LIMI'|ED
Meetins No. 15l81 F. No. 07 / 87 / 050 / 00372/ AM13/DES-II
Dated:-18.10.2016 RA File No. 05/23 /040/00309/ AM73/
Subject- Modification/amendment of ratified norms in respect of

Advance Authorization No. 0510338300 datcd 06.77.2072.
Decision: NC observed that application forthe above AA has becn refcrrcd to DIII for
comments. NC decided to await their comments and defer the case.

The case stands deferred to29.11.2016.

Case No.AR-444 M/S.DIANA ⅣIETALS
Meeting No. 15/81 HQ File :07 / 87 / 050 / 00233 / AM16l DES.ll
Dated:-18.10.2016 RLA File :0a / 2a/ 0a0 / 00093 / AM1.6 /
Subject:- Ratification of norms in respect of Advancc Authorization

No. 0410160886 dated 07.08.2075.
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O".irio" , NC O"
vide ID Notc No. DC(MSMII)1301(174)ll5-ME dated 06.10.2016 (Copy enclosed).

IIA may takc suitablc consequcntial action accordinsl

Case No.AR-445 M/S. MANAKSIA ALUMINIUM COMPANY LIMITED
Meeting No. 15/81 F.No. HQ File :07 / 81, / 050 / 00244 / AM76 / DES-IL /
Dated:-18.10.2016 ItA File No. 02/ 24 / 040 / 00054 / AM16 /
Subject:- Modification/amendment in fixed norms in respect of

advance authorization no. 0210206075 dated 27.07.2015.
Decision : NC observed that DIPP deficiency letter sent to firm, however, no
rcply received. NC decided to send a reminder to firm and defer the case.

'l'he case stands dcferred to29.1,1.2076.

Case No.AR-446 M/S. MPP TECHNOLOGIES PRIVATE LTD.

W HQ File : Q7/81/050/00003/AM16/
Dated:-18.10.2016 RLA File :07 /2a/0a0/00309/ AM75/
Subject- Modification of ratified norms in respect of Advance

Authorization No. 0710107605 dated 12.02.2015 of M/S.
MPP Technologies Private Ltd.

Decision : NC decided to maintain status quo for the norms fixed fo. tfre uboue AA

IIA may take suitable consequential action accordinslv.

Case No.AR-447 N{/S. NAVGRAH FASTNERS PRIVATE LIMITED
\4ssqts Ne.M8t HQ File :01/87/050/00442/ AM16/
Dated:-18.10.2016 RI-A Irile :52124 /040/00066/ AM76/
Subject- Ratification of norms in respect of Advance Authorization

No. 5210041712 dated 15.12.2015.
Decision : NC decided to ratify the norms for the above AA on repeat basis as per
DIPP comments vide Uo No. 1218612016-TSwl447-AlR dated 18.t0.2016 as under :

I . Quantity of import item may be allowed as 170629 Kgs. as 1.22 Kgs.lKs. content
in export items after taking l/3'd recovery from scrap

$A may take suitable consequential action accordingly.

Case No.AR-448 M/S. NEOSTAR STEEL TUBES PVT. LTD.
Mccting No. 15l81 tIQ File :07/81/050/00298/ AM75/
Dated:-18.10.2016 RLA Irile :0a/24/0a0/00074/ AM74/
Subject- Modification of ratified norms in respect of Advance

Authorization No. 0410147871 dated 09.07.201,3.
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Decision : NC decided to ask the company to submit the information as per DIPP UO
No,1218612016-TSW/448-A/R dated 18 11012016 as under :

l. Documentary evidence to the effect that Seamless Pipes imported under thc
Advance Authorization have been used in the manufacture of 'export items
covered by the Advance Authorization i.e. SCH and OD of import items were

same as that of export items.

The case stands deferred to 29.1 I .2016.

Case No.AR-449 M/S. ALSTOM INDIA LIMITED
Meeting No. 15l81 HQ File :07/81/0s0/00387 / AM15/DES.III
Dated:-18.10.2016 RLA File :03/94/0a0/00347 / AM15/
Subject:- Modification of ratified norms in respect of Advance

Authorization No. 03107 86931 dated 76.07 .2074.

Decision : NC decided to modify the norrns for the above AA as per DHI comments

(copy enclosed).

RA may take suitable consequential action accordingly.

Case No.AR-450 M/S. MAN INDUSTRIES (INDIA) LIMI]'IrD
Meeting No. 15/81 HQ File No: 01/8L/050/00017 / AM77/DES-ll/
Dated:-18.10.2016 RLA File No: 03/95 /040/00079/AM77/
Subject- Modification of ratified norms in respect of Advancc

Authorization No. 03L057 7444 datcd 27 .04.201.0.

Decision : NC decided to maintain status quo for the norms fixed for thc above AA
and to inform the firm as per DIPP comments vide UO No.1218612016-1'SW/AR-450

dated 18.10.2016 as under:

l. As per description of export item given in the Advance Authorization, coating

weight is 4.80 Kgs./Sq. Meter. With the coating weight ol 4.80 Kgs./Sq. Meter, total

coating weight in export item( Coating area 196838 Square Metcrs) is 944.822 M'l'.
Total992.063 MT of coating material( 23.423 MT of Epoxy Powder, 51.375 MT ol
Adhesive &917.265 MT of Polyethylene) has already been allowed inclusive of 5

o% wastage as permitted in SION C-1292 etc.

2. Total weight of export item is 21750 MT which includes 20805.18 MT of Stecl

Plates & and 944.822 MT of coating materials.

RA may take suitable consequential action accordingly.

Case No.AR-451 M/S. MAN INDUSTRIES (INDIA) LIMITED
Meeting No. 15/81 HQ File No: 01/81 / o5o / 00040 / AM17 / DES-il/
Dated:-18.10.2016 RLA File No: 03/ 95 / 040 / 001,03 / AM77 /
Subject: Modification of ratified norms in respect of Advancc

Authorization No. 037057 5295 dated 20. 05. 20 1 0.
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Decision : NC decided to maintain status quo for the norms fixed for the above AA
and inform the firm as per DIPP comments vide UO No. 1218612016-TSW/AR-451 dated
18.10.2016 as under:

l. As. per description of export item given in the Advance Authorization, coating
weight is 3.96 Kgs./Sq. Meter. With the coating weight of 3.96 Kgs./Sq. Meter,
total coating weight in export item( Coating area 180448 Square Meters) is
714.741 M'l-.'l-otal 749.941 MT of coating material( 21.473 MT of Epoxy
Powder. 46.736 MT of Adhesive & 681 .732 MT of Polypropylene) has already
been allowed inclusive of 5 o/o wastage as permitted in SION C-1292 etc.

2. 'l'otal weight of export item is 19786 MT which includes 19071.425 MT of Steel
Plates & and 714.741 MT of coating materials.

take suitable uenlial action accordin

Caso No.AR-452 M/S. MAN INDUSTRIES (INDIA) LIMITED
Mooting No.15/81 HQ Filc No: 01/81 /050/00469/ AM77/DES-il/
I)atcd:-18.10.2016 RLA File No: 03/95 /040/00656/AM77/
Subjcct:- Ratification of norms in respect of Advance Authorization

No. 0310609067 dated 03.01.2011.
Decision : NC decided to ask the company to submit the information as per DIPP UO
No, 1218612016-1'SW/452-AIR dared t8 lt0l20t6 as under :

I . Outcr Diameter (OD), Wall Thickness (WT) and total length of Exporr product.
2. Information in respect of Sl. No. 5 & I I of standard Deficiency Format.
3. Quantity of import item at Sl. No.6 has been indicated as 351001 MT and the

same may be justificd.

'l'he case stands deferred to 29.11 .2016.

Case No.AR-453 M/S. NICOMET INDUSTRIES LIMITED
Mecting No. 15l81 I-IQ File : 07 / 87 / 050 / 00236 / AM16 /
Dated:-18.10.2016 RLA Filc : 03 / 95 / 040 / 00374/ AM76 /
Subject:- Modification of ratificd norms in respect of Advance

Auth orization No. 03107 97 439 date d 20.07 .2075.
Decision : NC observed that application for the above AA has been referr;d t" MSME
lor commcnts. NC dccided to await their comments and defer the casc.

'l'he case stands dcfcrrcd to 29.1L2016.

Casc No.AR-454 M/S. NICOMET INDUSTRIES LIMITED
Meeting No. 15/81 HQ File : 01, / 87 / 050 / 00237 / AM76 /
Dated:-18.10.2016 RLA File : 03 / 95 / 0a0 / 00375 / AM76 /
Subject- Modification of ratified norms in respect of Advance

Authorization No. 0370797 440 dated 20.07 .2075.
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Decision : NC observed that application for the above AA has been referred to MSME
for comments. NC decided to await their comments and defer the casc.

The case stands deferred to 29.1 I .2016.

Case No.AR-455 NI1/S.NICONIET INDUSTRIES LIMITED
ⅣIeeting No.15/81 HQ File : 01 / 81 / 050 / 00235 / A}la76 /
Dated:-18.10.2016 RLA File:03/95/040/00312/AM16/
Subject- Modification of ratified norms in respect of Advancc

Auth ori zation No. 03707 97 385 date d 20.07 .2015.
Decision : NC observed that application for the above AA has been referred to MSME
for comments. NC decided to await their comments and dcfer the case.

The case stands deferred to 29.11.2016.

Casc No.AR-456 M S.NICOMET INDUSTRIES LIヽ 江ITED
Meeting No. 15/81 HQ File:01/81/050/00238/AM16
Dated:-18.10.2016 RLA File:03/95/040/00311/AM16
Subject: Modification of ratified norms in respect of Advancc

Authorization No. 03707 97384 dated 20.07 .2015.

Decision : NC observed that application for the above AA has bccn referred to MSMI
for comments. NC decided to await their comments and defer the casc.

The case stands deferred to 29.1I .2016.

Case No.AR-457 Ⅳ〔/S.TRAFIGURA INDIA PRIVATE LIMITED
Meeting No. 15/81 HQ File No.: 01/81 / 050 / 00178 / AM76 / DHS-II /
Dated:-18.10.2016 RLA File No.: 03/95 /040/001.61/ AM76/
Subject- Modification of ratified norms in respect of Advancc

Authorization No. 03L0796495 dated 08.06. 201 5.

Decision : NC observed that application for the above AA has bcen referred to MSMIl
for comments. NC decided to await their comments and defer the case.

The case stands deferred to 29.1 1 .2016.

Case No.AR-458

ⅣIeeting No.15/81

Dated:-18.10.2016

Ⅳ〔/S. JST STESALIT TRANSFORMERS PRIVATE
LINIIIⅢ D
HQ File :0L / 81. / 050 / 00324 / AM76 / DES.il /
RLA File :22/ 24/ 040 / 00052/ AM76 /
Ratification of norlns in respcct of Advancc Autllorization

No.2210015342 dated 02.11.2015.

Decision:NC decided ratify for the norms fixed for the abovc AA as per DIII
comments vide UO No.TS WB 319012016 dated I 8. I 0.201 6 (Copy enclosed).
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Case No.AR-459 Ⅳ1/S.TOSHIBA JSW POWER SYSTEMS PRIVATE
LIⅣIITED

Meeting No. 15/81 10/00455/AM15/DES.I1/
Dated:-18.10.2016」墾LA File_p4/24/040/00090/AM15/
Subject:- Ratification of noHns in respect of Advance Authorization

No.0410159061 dated 22.07.2014.

Decision : NC observed that application for the above AA has been referred to DHI for
comments. NC decided to await their comments and defer the case.

The case stands deferred to29.11.2016.

Case No.AR-460 M/S.ASSOCIATED CABLES PRIVAⅡ  LIMITED
Mceting No. 15/81 HQ FJe Ю1/81/050/o0180/AM17/DES.I1/
I)ated:-18.10.2016 RLA File :03 / 9a/ 040/00080/AM77 /
Subject-

|」曽[[[][::::ni(。 1::織4:::1:」Fi:「:呈ら11′
f~Advance

Decision : NC decided to modify the norms fixed for the above AA u. p". DIpp
comments vide LJo No.l2l86l20l6-T5WAR-460 dated 18.10.2016 as under :

l. Words " Cu/XLPE/CU1' L0 KV" suffixed with the description of export items
at Sl. No. 1,2 &.3 in NC meeting dated 06/0912016 may be replaced with words
" copper conductor, XLPE Insulated, copper 1-ape Screening upto I KV,, .2. Words " Cu/PVC/CUT 1.0 KV" suffixed with the description of export item at
Sl. No. 4 in NC meeting datcd 06/09 /2016 may be replaced with words " Copper
Conductor, PVC Sheathed, Copper T'ape Screening upto I KV,, .

RA may take suitable consequential action accordingly.

Case No.AR-461 M/S.ASSO⊂IATED CABLES PRIVATE LIMITED
市Ieeting No.15/81 HQ Filc:01/81/050/00070/AM17/DES.I1/
Dated:-18.10.2016 RLA File :B/9a/0a0/00988/ AM1,6/
Subject:- Modification of ratified norms in respect of Advance

Authorization No. 031 0803371 dated 16.03.2076.
I)ecision : NC decided to modify the norms fixed for th" ubou" AA ur p., Dtpp
comments vide LJo No.l2186/2016-'|SW/AR-461 dated 18.10.2016 as under:

l. Words " Cu/PVC/CU'l 1.0 KV" suffixed with the description of export items at Sl.
No. I to 5 in NC mecting datcd 06/0912016 may be replaced with words " Copper
conductor, PVC Insulated, PVC Sheathed, copper Tape Screening upto I KV".

2. Words " Cul XI-PE/CUI'/ PVC 1.0 KV" suffixed with the description of export
items at Sl. No. 6 to 8 in NC meeting dated 06/0912016 may be replaced with words

Tape Scrccnins uoto I KV"" Coppcr Conductor, XLPE Insul

29
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take suitable uential action accordin

Case No.AR-462 M/S.TOSHIBA JSW TURBINE AND GENERATOR
PRIVAⅧ LIⅣIITED

Meeing No.15/81 HQ File No:01/81/050/00060/AM14/DES.H/
Dated:-18.10.2016 RLA File Nα 04/24/040/00014/AM14/
Subject- Modification of ratified norms in rcspcct of Advancc

Authorization No. 0470745237 datcd 77 .04.2013.

Decision : NC observed that application for the above AA has been referred to DHI for
comments. NC decided to await their comments and defcr the case.

The case stands deferred to 29.1 1.2016.

Case No.AR-463 M/S.TOSHIBA TRANSMISSION & DISTRIBUTION
SYSTER/1S(INDIA)PRIVATE LIゝ江ITED

Meeing No.15/81 HQ File :01. / 81. / 050 / 00024 / AM17 / DES.il /
Dated:-18.10.2016 RLA File :09 / 2a/ 0a0 / 00609 / AM76 /
Subject- Modification of ratified norms in respect of Advance

Authorization No. 091.00 63727 da ted 77.01.207 6.

Decision : NC decided to modify the norms for the above as per DIII written commcnts

dated 18.10.2016 as under:

i. Net quantities as per actual consumption which are mentioned in Certificate issued

by Jurisdictional Central Excise Authorities.
ii. Wastages of Import Item No. 1, 3, 4 & 5 on repeat basis with AA No.0910045982

dated 2l .03.20 I I

iii. Wastages of Import Item No.2 @ 1% based on SION C-1.

iv. Import item No.6 to 9 may be allowed on net-to-net basis as per condition of GN-4
for Engineering Products.

RA may take suitable conscquential action accordingly.

Case No.AR-464 M/S.TOSHIBA TRANSMISSION & DISTRIBUTION
SYSTEMS(INDIA)PRIVATE LIゝ江ITED

NIeeting No.15/81 HQ File:01/81/050/00025/AM17/DES.I1/
Dated:-18.10.2016 RLA File:09/24/040/00608/AM16/

Subject- Modification of ratified norms in respect of Advancc
Authorization No. 091.00 63728 date d 77.07.2016.

Decision : NC decided to modify the norms for the above as pcr DI II written commcnts
dated 18.10.2016 as under:

i. Net quantities as per actual consumption which are mentioned in Certificalc
issued bv Jurisdictional Central Excise Authoritics.

30



Wastages of lmport ltem No. 1,3,4 &.5 on repeat basis with AA No.0910045982
dated 2l .03.201 I

Wastages of Import Item No.2 @ 1% based on SION C-1.
Wastage of Import Item 6 & 7 within 2oh of FOB value.
Import item No. 8 to l4 may be allowed on net-to-net basis as per condition of
GN-4 for Engineering Products.

ILA m take suitable action accordin

Casc No.AR-465 M/S. TOSHIBA TRANSMISSION & DISTRIBUTION
SYSTEMS (INDIA) PRIVATE LIMITED

Mectins No. 15/81 HQ File : 07 / 87 / 050 / 00026 / AM77 / DES.il/
Dated:-18.10.2016 I{LA lrile : 09 / 24/ oa} / 00606 / AM76 /
Subjcct- Modification of ratified norms in respect of Advance

Auth oriza tion No. 0970063729 date d 1'1 .07.2016.
Dccision : NC decided to moclify the norms for the above as pcr DHI ;ritt.n .o*r.,"ntt
datcd 18.10.2016 as under:

v. Net quantities as per actual consumption which are mentioned in Certificate issued
by Jurisdictional Central Excise Authorities.

vi. Wastages of Import Item No. 1,3,4 & 5 on repeat basis with AA No.09l OO45}B2
dated 2l .03.201 1

vii. Wastages of Imporr ltem No.2 @ l% based on SION C-1.
viii. Import item No. 6& 7 may be allowed on net-to-net basis as per condition of GN-4

for Engineering Products.

RA may take suitable consequential action accordingly.

Date:02.11.2016
Placc: New Delhi

(tsaljit Singh)
Dcputy Director General Iloreign Trade

V,+
flinod(umar Kashyap)

Foreign Trade Development Officer

↓コ‘̈
螂

31

丼い
声』



Department of Heavy Iudustry

Udyog Bhavan

Ref: AA No O3L0792364 date 24/L2l2Ot4, Crompton Greaves

lD No 01/81/50/2UAM-16DESI| / DATET/LO/2o76

EP : As per AA
Item 1& 2 -as per input S. No2 and 4 of C-330.

NCll may consider

Dy DGFT,DES― ||

TSW(B)/3(64)/2016 dated 18/10/2016
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Department of HeaW lndustry
TSW(Bt

議

2.

L

::

:il.

:V.

SubleCt: uco No:09■0061590 Dated:o4.02.2015,Mノ S TOshiba TransmissiOn&Dist‖ bution
Systems.

Reference DGFT F.No. oV81loso/ooo1G/AM1o.

As requested by applicant vide letter dated 19.10.2016 norms may be ratified as under:

Net quantities as per actual consumption which are mentioned in certificate issued by
Jurisdictional Central Excise Authorities.
Allow wastages of rmport rtem No. r,3,4 & s on repeat basis with AA No.o91o@s982 dated
21.03.2011
Wastages of lmport ltem No.2 @ 1% based on SION C-1.
lmport item No.5& 7 may be aflowed on net-to-net basis as per condition of 6N-4 for
Engineering Products.

The Norms Committee may consider as above.

lndustria:Adviser

18.10.2016
Dv.DGFT,DES‐ !|
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Department of HeaW lndustry

TSWIBI

SubJect: Uc.No.:2210015272 dated 28,07.2Ot5, M/s JST Stesallt Transformers Art.Ltd.

Reference DGFT F. No. o1l81/oso/00362/AM 16

Export Product: Single Phase Transformers (copper wound) 22ookvA power, MVA (22ookvA)
Primary 25 KVl88A/2,2MVA Secondary 0,5KV/ 11OOA/0, 5SMVA.

IMPORT

i. ltemNo. 1to3 percentage of wastage as per repeatofAA No.2210015342 dated 02.11.201s.
ii. ltem No. 89-90 (miscellaneous) as per SION C-1647.

Remaining items may be allowed on net-to-net basis as per condition of GN-4 for Entineering
Products.

The Norms Committee may consider as above.

lndustria:Adviser

18.102016

Dv DGFT,DES― ||
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21Government of lndia
Ministry of Steel

Technical Division
18・

'0°

20'`

Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance Authorization
No 0310798004 dated 07.08.2015 in terms of para 4.7 of HBP-Vol - M/s Phoenix
Foils Private Limited, Mumbai.

DGFT may refer to their UO No 011811501279/AM-16/DES-|l/ 59 dated 05.11.2015
regarding furnishing the comments of Ministry of Steel for ratification of the quantity
of item of import and export of the above mentioned Advance Authorizations. ln this
connection, the following quantity of import may be allowed against export:

The quantity has been calculated by allowing 3% net of wastage towards cold rolling
of imported coils followed by slitting to get the desired thickness and width. However,
import of seconds & defectives. ex stock. stock lot should not be allowed aoainst the
aforesaid A,A.

rffinlc)
-----/---(S.K.Bhatnagar)

Deputy lndustrial Adviser

Shri Vinod Kashyap, FTDO, DGFT, UdyogBhawan, New Delhi.
Ministry of Steel U.O.No. 2(2)12015-TW-Vol-ll dated 03.10.2016

●

―
・
０

Ｓ

Ｎ

Item of export Quantity ltem of import Quantity

Cold rolled stainless
steel strips/coils width
240 mm, Thickness 0.1
MM to 0.20 MM of Grade
316/3161.

62003.4
Kg

Cold rolled stainless
steel strips/ coils of
thickness above 0.20
mm of width above 500
mm of Grade 316/316L.

63863.50
Kg

2 Cold rolled stainless
steel strips/coils width
240 mm, Thickness 0.20
MM of Grade 410s.

4376 Kg Cold rolled stainless
steel strips/ coils of
thickness 0.70 MM of
width 505 mm of Grade
41 0s.

4507 Kg

-35‐



Government of lndia
Ministry of Steel

Technical Division

22
~18・

|。‐201`

Ratification of norm in terms of Para 4.7 of HBP (Vol) Advance Authorization
No 0310798003 dated 07.08.2015- M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their UO No 01/81/50/280/AM-16iDES-[/ 54 dated 05.11.2015
regarding furnishing the comments of Ministry of steel for ratification of the quantity
of item of import and export of the above mentioned Advance Authorizations. ln this
connection, the following quantity of import may be allowed against export:

The quantity has been calculated by allowing 3% net of wastage towards cold rolling
of imported coils followed by slitting to get the desired thickness and width. However,
iTport of seconds & defectives. ex stock. stock lot should not be allowed aqainst the
aforesaid AA.

6K灌
Deputy lndustrial Adviser

2 Item of export Quantity Item of import Quantity

1 Cold Rolled Stainless
Steel skipsicoils width 40
mm to 240 mm,
Thickness 0.08 MM to
0.20 MM of Grade
31 6i3161.

21312913
Kg

Cold Rolled Stainless
Steel strips/ coils of
thickness above 0.20
mm of width above 300
mm of Grade 316/3161.

219523 Kg

Shri Vinod FTDO,DGFT, New Delhi
Ministry of Steel∪ O No 2(2)/2015-n/V VO卜‖dated 03 10 2016

レ
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Government of lndia
Ministry of Steel

Technical Division

2ろ

13:16。 201ξ

Ratification of norm in terms of Para 4.7 of HBP (Vo!) Advance Authorization
No 0310798005 dated 07.08.2015- M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their UO No 0118115012821AM-16/DES-|l/ 53 dated 05.11.2015
regarding furnishing the comments of Ministry of Steel for ratification of the quantity
of item of import and export of the above mentioned Advance Authorizations. ln this
connection, the following quantity of import may be allowed against export:

The quantity has been calculated by allowin g 3% net of wastage towards cold rolling
of imported coils followed by slitting to get the desired thickness and width. Howevei,
imPort of seconds & defectives, ex stock, stock lot should not be allowed aqainst the
aforesaid AA.

Deputy lndustrial Adviser

Shri Vinod Kashyap, FTDO, DGFT, UdyogBhawan, New Delhi.
of Steel U.0.No.2(2)/2015‐ 訓 ―Vo!―‖dated 03.10.2016

⑮

ｌ

　
ｏ

Ｓ

Ｎ

Item of export Quantity Item of import Quantity

Cold Rolled Stainless
Steel strips/coils width 40
mm to 250 ffiffi,
Thickness 0.10 MM to
0.20 MM of Grade
316/3161.

62448.85
Kg

Cold Rolled Stainless
Steel strips/ coils of
thickness above 0.20
mm of width above 500
mm to 1050 mm of
Grade 316/3161.

64321.95
Kg

2 Cold Rolled Stainless
Steel strips/coils width 60
mm to 300 mm,
Thickness 0.10 MM to
0.19 MM of Grade
3041304L

22360.20
Kg

Cold Rolled Stainless
Steel strips/ coils of
thickness above 0.20
mm of width above 500
mm to 1500 mm of
Grade 3041304L

23031.00
Kg

3 Cold Rolled Stainless
Steel strips/coils width 60
mm to 240 ffiffi,
Thickness 0.10 MM to
0.20 MM of Grade 410S

83259.25
Kg

Cold Rolled Stainless
Steel strips/ coils of
thickness above 0.20
mm of width above 500
mm to 1000 mm of
Grade 410S

85757.00
Kg

Ministry
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SubJect: Llc. No: 091flr62759 Dated : 21.10.2015, M/s Toshlba Transmlsslon & Dlstrlbutlon
Systems.

Reference DGFT F. No. o1l81/oso/00362/AM16

2. As requested by applicant vide letter dated 1g.10.2016 norms may be ratified as
under:

i Net quantities as per actual consumption which are mentioned in certificate issued by
Jurisdictional Central Excise Authorities.

ii wastages of rmport rtem No. 1, 3,4 & 5 0n repeat basis with oo No.og1oo45g82 dated
21.03.2011

iii. Wastages of tmport ttem No.2 @ 1% based on SION C_1.iv' lmport item No' 6& 7 may be alowed on net-to-net basis as per condition of 6N-4 forEngineering products.

The Norms Committee may consider as above.
i^lZe--
(K.K. Tiwari)

lndustrial Adviser
18.10.2016

Dv.DGFT. DES-[

!1

Oepartment of HeaW lndustry
TSW|Bt
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Norms Committee I
DIPP No.12/86/2016-TSW/31  dated
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DepartIIlent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 1811012016 - Case No. 2/3/81 (M/s Plansee India High Performance
Materials Pvt Ltd.) (Advance Authorization No. 0710109404 dated 16.02.2016)

Taking clue from SION C-227, Advance Authorisation may be ratified as under:

1. Quantities of import items at Sl. No. I & 2 may be allowed as 1 .10 Kgs./Kg. content in
the export products at Sl. No. I & 2 respectively.

Norms committee may take a view

ソ ー鷲話′も
(S.K.Jain)

Development Officer

18/10/2016
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ノくξDepartlllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 1811012016- Case No. 1216/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310803418 dated 17.03.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. I to 7 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
l.0l Kgs./Kg. content in the export items at Sl. No. I to 7 .

3. Quantity of import item at Sl.No. 2 i.e. Aluminium Ingot may be allowed as
l.0l Kgs./Kg. content in the export items at Sl. No. 3 & 7 .

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed
as l.05 kgs/kg cOntentin the expOrtitems at Sl,No. lt0 42財 7.

Quantity of impo■ item at Sl.No.4i.e.COGEGUM Compound may be a1lowed as
l.05 kgs/kg cOntentin the expOrtitcms at Sl.No. 1よ ぅ7.

Quantity of import item at Sl.No.5i.e.PVC Resin may be a1lowed as  l.05 Kgs./Kg.
contentin the expOrtitems at Sl.No.2to 6.

7 - Quantity of import item at Sl. No. 6 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 2 to 6.

8. Quantity of import item at Sl. No. 7 i.e. Steel Wire Rod of relevant grade may be allowed
as 1.02 kgs/kg content in the Export products at Sl. No. I &.2.

9. Quantity of import item at Sl. No. 8 viz. Zinc lngots may be allowed 4 %o of weight of
Steel Wire Rod.

10. Quantity of import item at Sl. No. 9 i.e. Semi Conducting Compound may be allowed as
1.05 kgs/kg content in the Export item at Sl. No. 7

I l. Quantity of import item at Sl. No. 10 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.
content in the export item at Sl. No. 7.

Norms committee may take a view

5.

6.

多 一 面 16

(S.K.Jain)
Development ofrlcer

Norms committee Ⅱ
DIPP No.12/86/2016-TSW/36  datcd 18/10/2016
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 EXPORT ITEM LIST

ADV

１

１

２

３

４

５

６

７

８
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１

２

３

４

５

６

７

８

９

０

ADVANCE AUHTORISAT10N FILE N0 3/95′ 04011109781AM16

Core X 4 Sq MM

4 Core X 25 Sq MM

4 Co「 eX185 Sq MM
27 Core X 25 Sq MM

37C●reX25Sq MM
19 Core X 25 Sq MM

12 Core X 4 Sq MM

12C●foX4Sq MM
3 Core X 25 Sq MM

4 Core X 50Sq MM

4 Core X 185 Sq MM

4 Core X 240 Sq MM

4 Core X 185 Sq MM

4 0ore X 240 Sq MM

7 CoreX 4 Sq MM

12 Core X 25 Sq MM

3 CoreX 25 Sq MM

2 Co「oX 35Sq MM
3 Core x 25 Sq MM

2 Core X 35Sq MM

Copper Cond. XLPE lnsulated PVC Sheathed Armoured Cables 1.2 KV.
5 CoreX 15 Sq MM

4 Core X15 Sq MM

5 Core X15 Sq MM

7 Core X15Sq MM

12 Core X 1 5 Sq MM

19 Co「eX15Sq MM
2 Co“ X15Sq MM
4 Core X15 Sq MM

4 Core X 35Sq MM

4 Core X 120 Sq MM

4 Cυ Iじ X i50 SЧ MM
4 Core X 35 Sq MM

4 Core X 15 Sq MM

7 Core X15 Sq MM

19 Core X 15 Sq MM

7Core X 25Sq MM

19 Core X 25 Sq MM

27 CoFe X 25 Sq MM

5 Core X 25 Sq MM

4 CoreX 25 Sq MM

12Coc X25 Sq MM

5 Core X 25Sq MM

7 Co「eX25 Sq MM
19 Core X 25 Sq MM

27 Core X 25 Sq MM

2 Co眸 X25Sq MM

213800000
2

1

2

3

4

5

6

7

8

9

10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

25

26
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27

28

29

30

31

32

33

34

35

36

37

38

39

3

1

4

1

2

3

4

5

5

1

2

6

11

21

2 Core X 25 Sq.MM

4 COre X 35 Sq.MM

4 Core X 150 Sq.MM

4 Core X 400 Sq.MM

4 Core X 150 Sq.MM

4 CoЮ X 240 Sq.MM

3 Core X l.5 Sq,MM

3 0ore X 2.5 Sq.MM

2 Core X 16 Sq.MM

4ComX16Sq.MM
4 Core X 35 Sq.MM

4 Core X 95 Sq.MM

4 Core X 25 Sq.MM

Cond.XLPE lnsu!ated Pvc sheathed AI・ Ⅷre Armoured cables l.2 KV.
l Core X 70 Sq MM

Copper Cond.XLPE insulaled PVC sheathed unarmoured Cables l,2 KV.

5 Core X 16 Sq.MM

5 0ore X 10 Sq.MM

4 Core X 35 Sq.MM

5 Core X 25 Sq.MM

4 Core X 50 Sq.MM

426500.000 400.638

1.720

3opper cOnd,PVC lnsulaled PVC Sheathed Unarmoured cables uplo 500 V.

3 Core X l.5 Sq,MM

3 Co「 eX2.5Sq MM

Cond.PVC sheathed unarmoured cables upto 750 V.

l Core X l.5 Sq.MM

l Core X 2 5 Sq.MM

)opper cond. covered with semi conducting compound XLpE rnsulated copper
'ape 

ZHFR Sheathed Al. Wire Armoured Cabtes above 
,l.1 

KV.
l Core X 400 Sq MM(1l kV)

27.864

360000000 9.326

ト
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DepartIIlent of lndustrial Policyど &Promotion

(TSW)

39
18-10″2οκ

NC R4eeting dated 18/10/2016¨ Case No。 3/15/81(M/s Shera Metal Pvt.Limited)(Advance
Authorization No.1310048196 dated 05。 04。2016)

Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. I (Copper Billets) may be allowed as24755 Kgs. as
I .01 Kgs./Kg. content in the export item taking clue from sloN c- 161 I .

Norms committee may take a view.

-/ -r/-/ 1gl1-t I $
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/86/2016-TSW/39  dated 18/10/2016
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腸 ′6Departl■ ent of lndustrial Policy“ 髭Promotion

(TSW)

NC Meeting dated 1811012016- Case No. 11/6/81 (l{/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310803854 dated 07.04.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. I to 7 under the

Advance Authorization may be specified as per enclosed Annexure.
2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

l.0l Kgs./Kg. content in the export items at Sl. No. I to 7 .

3. Quantity of import item at Sl. No. 2 i.e. LDPE Compound( Crosslinkable) may be allowed
as 1.05 kgs/kg content in the export items at Sl. No. 1 to 3, 6 &.7 .

4. Quantity of import item at Sl. No. 3 i.e. COGEGUM Compound may be allowed as

1.05 kgs/kg content in the export item at Sl. No. 3.

5. Quantity of import item at Sl .No.4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export items at Sl. No. 1, 2 & 4 to 7.

6. Quantity of import item at Sl. No. 5 i.e. PVC Plasti cizer may be allowed as 1.05 Kgs./Kg.

content in the export items at Sl. No. , 2 & 4 to 7.

7. Quantity of import item at Sl. No. 6 i.e. Steel Wire Rod of relevant grade may be allowed

as 1.02 kgs/kg content in the Export products at Sl. No. 1 to 3, 6 & 7 .

8. Quantity of import item at Sl. No. 7 viz. Zinc Ingots may be allowed 4 oh of weight of
Steel Wire Rod.

g. Quantity of import item at Sl. No. 8 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the Export items at Sl. No. 2 &.3.
10. Quantity of import item at Sl. No. 9 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the export item at Sl. No. 2 &3.
11. Quantity of import item at Sl. No. 10 i.e. Lead Ingot may be allowed as 1.01 Kgs./Kg.

content in the export item at Sl. No. 6 & 7 .

Norms committee may take a view

Norms Committee II
DIPP No.12/86/2016¨ TSW/40  dated 18/10/2016

/´ 慌 ltξ

(S.K.Jain)
Development Officer
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EXPORTITEM LIST
ADVtt AUTHORISAT10N FILE N0 03/9y04070m3AM17

ADVANCE AUTHORISAT!ON N0 0310803854 DT 07 04 2016

Sr

No
Size&,pe OfCabes Qly(KMS)

Total Cable wt

(Meじt lons)

1

1

４

１

２

３

４

■

６

７

８

９

１０

１１

１２

５

１

２

　
　
　
６

１

２

7

1

Coppa Cond XLPE hsubled PVC Sheahed Amoured Cables1 2 KV.

3 moX35Sq MM
4C●re X120 Sq MM

4 Core X150 Sq MM

4Ctt X185 Sq MM              ・

4C●re X 240 Sq MM

い

「

COnd COVered哺 h Semi Conducung Compound XLPE hsualed cOpper Tape PVC

Sheahed Amoured Cables above l l KV.

3 CoFe X120 Sq MM(11則

Copper Cond Covered wnh semi conduc‖ ng COmpound XLPE lnsulated Copper Tape ZHFR

Sheahed Afmoured Cables above l l KV

3 Core X120 Sq MM(11陶 〕

Copper Cond PVC lnsulaled UnarmOured Cables uplo 750 V

l Cole X630 Sq MM

l Coe X25Sq MM

l Core X 35 Sq MM

l Core X 3alSq MM

l Core X 70 Sq MM

l Core X70 Sq MM

l Core X 25 Sq MM

l Cofe X 35 Sq MM

lC●re X70 Sq MM

l Coe X120Sq MM

l Core X 70 Sq MM

l Core X35鈍 MM

11400000

1000000

1000∞ 0

106350000

l

2500000

5700000

6000000

59433

7410

7430

85349

|

0768

10751

16500

い
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1811012016- Case No.2/15/81 (M/s Rajputana Industries Pvt. Limited)
(Advance Authorization No. 1310048204 dated f3.04.2016)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. 1 (Copper Billets) may be allowed as 49510 Kgs. as

I .01 Kgs./Kg. content in the export item taking clue from SION C- 161 I .

Norms committee may take a view.

hL
r?-lo -2o16

r'-ffi",o- (S. K. Jain)
Development Officer

Norms Committee II
DIPP No. 1218612016-TSW/42 dated 1811012016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1811012016 - Case No. 11/9/81 (M/s Apar Industries
Authorization No. 0310804385 dated 03.05.2016)

Advance Authorisation may be ratified as under:
1.Nct WIeights of export products from Sl. No I to 23 may be specified as und

Sl.

No.
Net Export
weight (MT)

Sl.

No.
Net Export
weieht (MT.)

Ｓ‐
．
Ｎ。 ｈｇ

Ｃ

　

ｅ

Ｎ

ｗ

Export

(MT)
1 29.704 9 1.206 17 22.421

2 25.054 0 4.304 18 40.555

3 75。 131 1 267.742 19 11.614

4 7.414 2 31.85 20 6.439
5 13.734 3 97.573 21 10.015

6 10.249 4 9.759 22 12.292
7 8.746 5 12.899 23 19.739

8 26.182 6 12.382

Words " Aluminium PVC Service cable with Copper Communication wire" may be
suffixed with the description of export item at Sl. No. 1 1.

Words " Copper Conductor" may be suffixed with the description of export items at Sl.
No.22 &. 23.

Quantity of import item at Sl. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may
be allowed as applied for i.e. 176015.49 Kgs. for export products at Sl. No. 1 to 11 & 14

to 23 taking clue from Engineering Tables No. 4 & 5.

Quantities of import item at Sl. No.2 viz. Copper Tape may be allowed as 1.01 Kgs./Kg
content in the export products at Sl. No. 1 to 8.

Quantity of import item at Sl. No 3 viz. Primary Aluminium Ingots may be allowed as

applied for i.e.205886 Kgs. for export products at Sl. No. 11 to 13, taking clue from
Engineering Table No. 5.

Quantities of import item at Sl. No.4 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export products at Sl. No. I to 8, 12,13 &20, as claimed by
the firm
Quantities of import item at Sl. No. 5 viz. PVC Resin may be allowed as 1.01 Kgs./Kg
content in the export products at Sl. No. I to 8, ll &. 14 to 23, as claimed by the firm.
Quantities of import item at Sl. No. 6 viz. Plasticiser (DOP) may be allowed as

l.0l Kgs./Kg content in the export products at Sl. No. to 8, 1 | & 14 to 23, as claimed by
the firm.

10. Quantities of import item at Sl. No. 7 viz. G I Wire may be allowed as 1.01 Kgs./Kg
content in the export products at Sl. No. 14 to 21, as claimed by the firm.

11.Import items at Sl. No.8 (Hot Rolled Steel Sheet) & 9(Wooden Drums) may be

2.

3.

4.

為与
´
石FI雇「万1乃ご

Limited)(Advance

ソ  
ー
´ ～

~~

1ン ′卜11

(S.Ko Jain)
Development Offlcer

5.

6.

7.

8.

9.

a1lowed as per packing policy.

NollllS COmrnittee may take a view

Norms Colllmittee II

DIPP No. 12/86/2016-TSW/44  dated   18/10/2016

″4移
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ルDepartment of Heavy lndustry
TSWIBI

subject: uc. No: 09100636G, Dated : 21.10.2015, M/s Toshlba Transmlsslon & Dlstrlbutlon
Systems.

Reference DGFT F.No. or t8t loso/oo2z4t AMl.t.

2. As requested by applicant vide letter dated 19.10.2016 norms may be ratified as

under:

i. lmport ltem Sl No. 1,2 & 3 as per SION C-327.
ii. lmport ltem No.4 & 5 based on actual consumptions as certified by Jurisdictional Central Excise

Authorities with 10% wastage.
iii. lmport item No. 6 to 7 may be allowed on net-to-net basis as per condition of GN-4 for

Engineering Products.

The Norms Committee may consider as above.

Dv DGFT,DES‐ ||

(K K Tiwarl)

18.10.2016

-48-



Departlnent of lndustrial Policy`ι Promotion

(TSW)

NC Meeting dated 1811012016- Case No. 11/12181 (M/s B. C. Power Controls Ltd.)
(Advance Authorization No. 0510399054 dated 11.07.2016)

Advance Authorisation may be ratified as under:

I Quantities of import items at Sl. No. I to 8 may be allowed as applied for i.e.
2589.44 Kgs., 1479.3 Kgs., 1332.6 Kgs., 7396.4 Kgs., 11834.4 Kgs.,
13868.4 Kgs., 19415.7 Kgs. & 18491.2 Kgs. respectively, as per
Engineering Table No. 5.

2 Quantities of import items at Sl. No. 9 to 12 may be allowed as applied for i.e.
15532.56 Kgs. & 17566.6 Kgs., 22303.85. & 27736.8 Kgs.. respectively,
taking clue from Engineering Table No. 5.

3 Quantities of import items at Sl. No. 13 to l9 may be allowed as applied for i.e.
2040 Kgs., 3468 Kgs., 1849 Kgs., 2776.5 Kgs., 13869 Kgs., 22189.5 Kgs., &
11557 Kgs. respectively, as per Engineering Table No. 5.

4 Quantities of import items at Sl. No. 20 to 26 may be allowed as applied for i.e.
3397.05 Kgs., 4160.52 Kgs., 5131.32 Kgs., 6656.82 Kgs., 8321.04 Kgs.,
11094.72 Kgs. & 13921.74 Kgs. respectively, as per Engineering Table No. 5.

Norms committee may take a view.

タ

.L-
,/ 

-r1

(S.K.Jain)
Development Officer

ら

Norms Committee II
DIPP No.12/86/2016-TSW/57  dated 18/10/2016
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Department of Industrial Policy & Promotion lU- I L

(rsw)
NC Meeting dated l8ll0t20l6- Case No. 15/12181 (M/s Apar Industries Limited) (Advance

Authorization No. 03f 08061 I 7 dated 12.07 .2016)

Advance Authorisation may be ratified as under:

1.Net W from Sl.Nol 25 be ified as under:el Of ucl to lllecl as

Ｓ‐
．
Ｎ。

Net Export
weieht (Kes.)

sl.
No.

Net Export
weisht (Kes.)

Ｓ‐
．
Ｎ。

Net Export
weisht (Kes.)

1 11937 10 14065 19 388

2 393 6086 20 355

3 2246 12 509 21 I 121

4 3560 13 1008 22 319

5 4244 14 1644 23 ００
４
０
０

6 5946 15 2933 24 7698

7 749 16 6502 25 55552

8 25608 17 148

9 39876 18 517

2,wora@elwireArmoured,,maybesuffixedwiththedescription
of export item at Sl. No. 7.

3. Words " Copper Conductor" may be suffixed with the description of export items at Sl.

No.8 & 9.

4. Quantity of import item at Sl. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may

be allowed as applied for i.e. 73955.73 Kgs. for export products at Sl. No. lto 11 & 16 to

25, taking clue from Engineering Tables No. 4 & 5.

5. euantity of import itern at Sl. No 2 viz. Primary unalloyed Aluminium may be allowed

ur Z:Og5 Kgs. for export products at Sl. No. 1l to 15 &21,taking clue from Engineering

Table No. 5.

6. Quantities of import item at Sl. No.3 viz. Copper Tape may be allowed as 1.01 Kgs./Kg

content in the export products at Sl. No. 10, 11 &25.
7. euantities of import item at Sl. No.4 viz. XLPE Compound may be allowed as

t.OZS tcgs.lKg content in the export products at Sl. No. 10 , 11, 16,24 &25, as claimed

by the firm
8. euantities of import item at Sl. No. 5 viz. PVC Resin may be allowed as 1.01 Kgs./Kg

content in the export products at Sl. No. 1 to 11 & 16 to 25, as claimed by the firm.
g. Quantities of imporf item at Sl. No. 6 viz. Plasticiser (DOP) may be allowed as

t.Ot 11gs./fg content in the export products at Sl. No. 1 to 11 & 16 to 25, as claimed by

the firm.
10. euantities of import item at Sl. No. 7 viz. G I Wire may be allowed as 1.01 Kgs./Kg

content in the export products at Sl. No. 7,lO & 16 , as claimed by the firm'

11. Import item at Sf. No. 8 viz. Wooden Drum may be allowed as per packing po-licy'-- : ^.
Norms committee may take a view 

-__f. 
@r O(S.K.Jain)

DeveloPment Officer

Norms Committee II
DIPP No. 1218612016-TSW/58 dated 18/10/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1811012016- Case No. 4/12181 (M/s JMW India
(Advance Authorization No. 0510399065 dated 13.07.2016)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl.
Kgs., as 1.01 Kgs./Kg. content
sIoN c-1189.

Norms committee may take a view.

Norms Committee II
DIPP No. 1218612016-TSW/59 dated 18 l1012016

./ -"a_:- 4 TFI-t-rrx
(S.K.Jain)

Development Officer

(P) Limited)

No. 1 may be allowed as applied for i.e. 202000
in the export item at Sl. No. 1 taking clue from

tg-|6-zol6
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1811012016 - Case No. 9/12181 (M/s Alstrong Enterprises India Pvt.
Ltd. ) (Advance Authorization No. 0510399115 dated 15.07.2016)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 4, 5 & 1 1 of Standard Deficiency
Format.

2. Thickness of Aluminium coil/Aluminium Colour coated coils in export
item has been indicated as 0.50 mm, whereas, in import items it has

been indicated as 0.46 mm., The same may be clarified and their correct
thicknesses may be indicated.

. 3. Detailed calculations for the quantities of import items.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Colmmittee II
DIPP No.12/86/2016‐ TSW/61 datcd 18/10/2016

_I―

「 =摯
コ '‐●1■ 1 `「 | :

f・|■■, ピt:.〈 | =

n■
■ I“イIィ1
UOv●●6い

`・

げヽ●r.

-52´



(s
Department of Industrial Policy & Promotion ffi e

(rsw)

NC Meeting dated 1811012016 - Case No. 6/12181 (M/s Malhotra Cables Pvt. Ltd.) (Advance
Authorization No. 05 I 0399 f 83 dated 22.07 .2016)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable.
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

(II肝でも
Development Offlcer

Norms Committee Ⅱ
E)IPP No.12/86/2016-TSW/65 dated 18/10/2016
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l8-lO-Lo/e,

Department of Industrial policy & promotion
(rsw)

NC Meeting dated 1811012016- Case No. 13/12181 (M/s Cubex Tubings Limited)
(Advance Authorization No. 0910063992 dated 27.07.2016\

Taking clue from SION C-787, Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. 1 (Copper Scrap) may be allowed as
5321.2 Kgs., as 1.075 Kgs./Kg. content in the export item.

2. Quantity of import item at Sl. No. 2 (Nickel) may be allowed as applied for i.e.
577 .5 Kgs., as 1.05 Kgs./Kg. content in the export item.

Norms committee may take a view.

τ_“轟 lも(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/86/2016-TSW/66 datcd 18/10/2016
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6B
Department of Industrial Policy & Promotion -78-to -2rl{

(rsw)

NC Meeting dated 18110/2016 - Case No. 7/15/81 (M/s Apar Industries Limited) (Advance
Authorization No. 0310807537 dated 01.09.20f 6)

Firm may be asked to submit the following information:

1. Conductor and insulating materials for export items at Sl. No. I to 4.
2. Voltage rating of export item at Sl. No. 15.

3. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cablelBuyers data sheet.

4. Total Net weights of each cable including the net weights of all inputs (imported
as well indigenous, except packing materials)

5. Material balancing viz. net content of each imported and indigenous input, export
product wise.

6. Wastage claimed on each import item.
7. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

,/ -./*):,
Zr/ (5zl\$\k

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/86/2016-TSW/68 datcd 18/10/2016
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Departlnent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 1811012016 - Case No. 6/15/81 (M/s Apar Industries Limited) (Advance
Authorization No. 03 I 0808090 dated 27 .09.2016)

Firm may be asked to submit the following information:

1. Conductor and insulating materials for export items at Sl. No. 29' & 30.
2. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cablelBuyers data sheet.
3. Total Net weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)
4. Material balancing viz. net content of each imported and indigenous input, export

product wise.
5. Wastage claimed on each import item.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

/´ 蔦砧 16
(S.Ko Jain)

Development Offlcer
Norms Colmmittee II
DIPP No.12/86/2016-TSW/69 dated 18/10/2016
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Department of Heavy industrv

udvog Bhavan

Ref:AA No 0310114303,Crompton Greaves

iD No‐01/81/50/217/AM‐ 02DES‖ /14 Date 7/10/2016

The app‖ cant has represented against the net quantity of two inputs‐

namely CRGO Steelco‖ s and Copper winding wires in recommendations

ofeven number dated 18/2/2009

The DGFT may consider net quantity of these two inputs as per
ju● sdictional Excise certricate;however the%Wastage on net content

wlll remain the same as recommended earlier dated t8/212O09.

This has the approval ofJS.

Dy DGFT,DES I:

TSW(3)/3{82)/2008 dated 18/10/2016

湾く́ み35

′3-/。″ユ。ノζ

K K Tiwa面 )
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Dv DGFT.DES-11

U.O No TSW‐ 3/60/2014

D.partment of Heavy lndustry
TSW(Bt

dated  ol.o92016

井択_み今5
t8.t6-20)f,

Reference:AA No.610035619 dated 26.12.2013,M/s Kotson Pvt.Llrnited.

Reference lD No 1/81/50/454/AM-14 DES■ l dated 26/08/2016

Vide enclosures to above reference,the app‖ cant has clarined that they are impOrting four

inputs for each export product on N‖ Wastage baJs as per Annexure― A(S No.16-A of ANF 4A)wtth

accountability to export product.

The Norms Committee may consider as above. A

(lQe----
I' (K.K. Tewari)

lndustrial Adviser

-58-

キ́I・
=:1・

‐

0.′・・  ■  |
●11:・ 11.||     ,



ht'tr*x A

Ш :mport Mate‖ al Statementfor Core― Coil Assembly

CRCO STEEL

SHEET/CO:L
KVA/ KV Qty

Qty.

App‖ed

PER PCS

iN KGS

TOTAL

Qty

TOTAL Qtv

Applied lN

KGS

1 100 KVA/11/415 KV 1 264 240 63360

2 100 KVA/33/415 KV 1 264 58 15312

3 200 KVA/33/415 KV 1 420 5040

COPPER
WiRE ROD

KVA/ KV Qty

Qty

Applied

PER PCS

:N KGS

Qty

TOTAL Qty

Apphed:N

KGS

1 100 KVA/11/415 KV 1 1196 240 28704

2 100 KVA/33/415 KV 1 1219 58 70702
200 KVA/33/415 KV 1 21275 2553

PRE

COMPRESS
PRESS

BOARD

KVA/KV Qty

Qty

App‖ ed

PER PCS

iN KGS

Qty

TOTAL Qtv

Applied lN

KGS

1 100 KVA/11/415 KV 1 240 3120

100 KVA/33/415 KV 1 18 58 1044

200 KVA/33/415 KV 1 444

CRCA SHEET KVA/ KV Qtv

Qty

App‖ ed

PER PCS

:N KGS

Qtv

TOTAL Qty

Applied IN

KCS

1 100 KVA/11/415 KV 1 47 240 11280
2 100 KVA/33/415 KV 1 58 1914
3 200 KVA/33/415 KV 1 900

Wttn■1
ndk哺sed si19nalory
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

This issues with the approval of Director (ME)

Per unit weight of expon prociuct may te specified as 0..15 kg, 0.55 kg, 0.6 kgand 2.1 kg for Sno I , 2, 4 and 5 of items of export respectively.
Sno 3 of items of export may be deleted as requested by firm.-
Quantity of Sno l of items-_of export may be amendld to 15163r nos and netweight may be amended to 6g234 [gs.
Quantity of S.No 2 of 

.items of export may be amended to 60000 nos and netweight may be amended to 33000 kgs.
Import of sno r may be ailowed roi rczszo kg incrusive of r .2l%wastage.
Import of relevant size of S No 2 and 3 may be aflowed on net to net basis withNIL wastage and accountability clause.

4く-444

3 0( I 74y I s_ME

Subject: AA no 0410160886 dated 07.0g, l5 in respect of M/s Diana metals.

Norms may be recommended as follows:_

●

　
　

●

●
　
　
●

AD(ME)

O/O The DC(MsME)ID note n0 30(174ソ
15-ME dated o6.10.16

乱
・
h・
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NC IⅥeeting dated 18/10/2016-Case No.A/R‐ 447 (M/s Navgrah Fastners(Pvt)
Limited)(Advance Authorization No.5210041712 dated 15。 12.2015)

DepartIIlent of lndustrial Policy`&Promotion

(TSW)

-/ -u- ^4--ffi-1,6(S.K.Jain)
Development Officer

Advance Authorisation may be ratified as under on repeat basis:

I . Quantity of import item may be allowed as 170629 Kgs. as 1.22 Kgs.lKg. content in
export items after taking 1/3'd recovery from scrap

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/86/2016-TSW/447-A/R dated 18/10/2016
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{1e-7otS
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1811012016 - Case No. A/R-448 (M/s Neostar Steel Tubes Pvt. Limited )
(Advance Authorization No. 0410147871 dated 09.07.2013)

Firm may be asked to submit the following information:

1. Documentary evidence to the effect that Seamless Pipes imported
under the Advance Authorization have been used in the manufacture
of export items covered by the Advance Authorization i.e. SCH
and OD of import items were same as that of export items.

Norms committee may take a view

-->-

Norms Committee II
DIPP No. 1218612016-TSW448-A/R dated 18 11012016

石長.Jよぶ
国̀b

Development Officer

- 62-



ACI]NDA FOR NORMS COMMIIV「EE MEETING
爪449.1
′8-l°
″′°κ

^

1面雨薦
~再

HQ File:01/81/050/00387/ANl15/DES.H/

ル lι

1 -_- I e",f.-Lrrtion No. 0310

i I'he subject AA of the firm was ratified by NC in its Meeting No:20/81
of DHI vide U.o.No.clatccl 12.0L.2016 as per wr.itten comments

3 (1 43) / 2014l TSW(B) / clateci 01 .01 .2016. as under : -

Export Product:- stator winding for 250 MW Generator - 1 set.

Import Product:- Copper Flats of relevant Grade & size - 1.01
content in the export product.

'fhe decision was communicatecl on 18.03.2016.

kg/kg

The firm vidc their letter dated 26.05.201.6 has stated that the
description of export product in the advance authorization is Stator
Connection (Part of Generator) (1 set consist zz40 KG weigh0 - aty 4 sets
which has been cirar-rged to stator windingffor 2s0 MW Generator - ety 1
Set in ratification. Therefore, the compan| has requested to correct the
ciescription of export product as per description mentioned in advance
authorization.

f'he Norms Committee may 1ike to take a decision on this issue.

lt. t^Jord, 
t'Conrn 

liol u-t' ,^*{ L" tnsuL{ * y Xyg,t;.a*
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Modification of ratified norms in respect of Advance
Authorization No.0310786931 dated 16.07.2014.

-63‐

Mccting No.t5/81



ハ



NC Meeting 1811012016 - Case No. A/R-450 ( M/s. Man Industries (India) Limited
(Advance Authorization No. 0310571444 dated 27.04.2010)

Status quo may be maintained and firm may be informed as under:

1. As per description of export item given in the Advance Authorization, coating
weight is 4.80 Kgs./Sq. Meter. With the coating weight of 4.80 Kgs./Sq. Meter, total
coating weight in export item( Coating area 196838 Square Meters) is944.822MT.
Total992.063 MT of coating material( 23.423 MT of Epoxy powder, 51.375 MT of
Adhesive & 917.265 MT of Polyethylene) has already been allowed inclusive of
5 %owastage as permitted in sIoN c-12g2 etc.
Total weight of export item is 21750 MT which includes 20805.18 MT of Steel

Plates & and 944.822 MT of coating materials.

Norms committee may take a view

Departlllent of lndustrial Policy`■ Promotion

(TSW)

2.

そ品I訂‐も
Development Officer

Norms Committee II
DIPP No.12/86/2016-TSW/450-A/R dated 18/10/2016
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NC Meeting 1811012016 - Case No. A/R-451 ( M/s. Man Industries (India) Limited )
(Advance Authorization No. 0310575295 dated 20.05.2010)

Status quo may be maintained and firm may be informed as under:

1. As per description of export item given in the Advance Authorization, coating
weight is 3.96 Kgs./Sq. Meter. With the coating weight of 3.96 Kgs./Sq. Meter, tota-i
coating weight in export item( Coating area 180448 Square Meters) is 714341MT.
Total749.94l MT of coating material( 21.473 MT of Epoxy Powder, 46.736 MT of
Adhesive & 681 .732 MT of Polypropylene) has already been allowed inclusive of
5 o/o wastage as permitted in sIoN c_12g2 etc.

2. Total weight of export item is 19786 MT which includes 19071.425 MT of Steel
Plates & and 7l4.74l MT of coating materials.

Norms committee may take a view

Departlllent of lndustrial Policy`ι  Promotion

(TSW)

そ高篇乖`も
Development Offlcer

Norms Committee II
DIPP No.12/86/2016-TSW/451‐ A/R datcd 18/10/2016
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NC Meeting 1811012016 - Case No. A/R-452 ( M/s. Man Industries (India) Limited )
(Advance Authorization No. 0310609067 dated 03.01.2011)

No reply has been received from the applicant as decided earlier in NC meeting dated
15.03.201I and accordingly they may be asked to submit the following information:

l. Outer Diameter (OD), Wall Thickness (WT) and total length of Export
product.

2. Information in respect of Sl. No. 5 & I I of Standard Deficiency Format.
3. Quantity of import item at Sl. No.6 has been indicated as 351001 MT

and the same may be justified.

Norms committee may take a view

Departlllent of lndustrial Policy`&PromOtiOn

(TSW)

くfJ諒艤も
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/86/2016-TSW/452¨ A/R datcd 18/10/2016

鰹̈市“話
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Department ofHea,γ llldustry
TS｀V(B)SCCtiOn

Ref: AA No 2210015342 JST Stesalit Transformers

Export Product (EP): Single phase Transformer,Copper wound ,620OKVA_ 10 sets

lmport

There are tota1 126 items remaining items are with Nil wastage and accountability clause under
General Note 4.
This issue with the approval of JS

lndustrial Adviser
DyDGFT′ DES― !|

TSVVB 3/90/2016 dated 18/10/2016

S No Item Quantity recommended
lto 3 lnsulated winding wire of

Copper
1 01Kg/kg contentin EP

72 CRGO Silicon Electrical Steel

Sheet
10フ Kg/kg contentin EP

_`“7‐
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DepartIIlent of lndustrial Policy`&Promotion

(TSW)
18´′0-20

`
NC Meeting dated 1811012016 - Case No. A/R-460 (l\Us Associated Cables Pvt. Limited.)
(Advance Authorization No. 0310804320 dated 02.05.2016)

Norms may be modified as under:

1. Words " Cu/XLPE/CUT 1.0 KV" suffixed with the description of export items at Sl.
No. l, 2 &. 3 in NC meeting dated 06109/2016 may be replaced with words " Copper
Conductor, XLPE Insulated, Copper Tape Screening upto I KV" .

2. Words " Cu/PVC/CUT 1.0 KV" suffixed with the description of export item at Sl. No.
4 in NC meeting dated 0610912016 may be replaced with words " Copper Conductor,
PVC Sheathed, Copper Tape Screening upto I KV" .

Norms committee may take a view

4l_fr-,6(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1218612016-TSW460-AIR dated tg fiOt2ot6
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DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 18 11012016- Case No. A/R-461 (M/s Associated Cables Pvt. Limited.)
(Advance Authorization No. 0310803371 dated 16.03.2016)

Norms may be modified as under:

1. Words " Cu/PVC/CUT 1.0 KV" suffixed with the description of export items at Sl. No.
1 to 5 in NC meeting dated 0610912016 may be replaced with words " Copper
Conductor, PVC Insulated, PVC Sheathed, Copper Tape Screening upto I KV".

2. Words " Cu/ XLPE/CUT/ PVC 1.0 KV" suffixed with the description of export items at
Sl. No. 6 to 8 in NC meeting dated 0610912016 may be replaced with words o' Copper
Conductor, XLPE Insulated, Copper Tape Screening upto I KV,,..

Norms committee may take a view

4: -i;uluo(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1218612016-TSW46l-AlR dated tg fi0t2016
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Depanment of HeaW Industry
TSW|El

subjec: Llc. No:091d)63127 Dated : 11.01.2016, M/s Toshlba Transmisslon & Distrlbutlon
Systems.

Reference DGFT F.No. OL|9L|OS1/OOO24IAM17/DES.ltl463-AR.

2. As requested by applicant vide letter dated 18.10.2016 norms may be modified as
under:

i. Net quantities as per actual consumption which are mentioned in Certificate issued by
Jurisdictional Central Excise Authorities.

ii. wastages of rmport ltem No. 1, 3, 4 & 5 on repeat basis with AA No.09loo4s9g2 dated
21.03.2011

iii. Wastages of lmport ltem No.2 @ 1% based on SION C-1.
iv. lmport item No. 6 to 9 may be allowed on net-to-net basis as per condition of GN-4 for

Engineering Products.

The Norms Committee may consider as above.

匹
{K.K.Tewan)

!ndustria:Adviser

18.10.2016

Dv.DGFT,DES― ||
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Department of Heaw:ndustry

TSWIB〕
形

SubJect: Llc. No: 091d)63128 Dated : U.01.2016, M/s Toshlba Transmlsslon & Dlstrlbutlon
Systems.

Reference DGFT F.No. OL/1L/O5OIOOO2S/ AMLT /DES.|/ 464-AR.

2. As requested by applicant vide letter dated 1g.10.2016 norms may be modified as
under:

Net quantities as per actuar consumption which are mentioned in certificate issued by
Jurisdictional Central Excise Authorities.
wastages of lmport rtem No. 1, 3,4 & s on repeat basis with AA No.0910045982 dated
21.03.2011
Wastages of lmport ttem No.2 @ 1% based on SION C-1.
Wastage of tmport ltem 5 & 7 within 2% of FOB value.
lmport item No. I to 14 may be alowed on net-to-net basis as per condition of GN-4 for
Engineering Products.

The Norms Committee may consider as above.

{KK.Tiwan)
industria!Adviser

18.102016

Dv.DGFT,DES― |!
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subject: Llc. No: o91q)53129 Dated : 11.01.2016, M/s Toshlba Transmlsslon & Dlstrtbutlon
Systems.

Reference DGFT F.No. OLlSt/OSOI00026/AM17lDES.il/465-AR.

2. As requested by applicant vide letter dated 1g.10.2016 norms may be modified as
under:

Net quantities as per actual consumption which are mentioned in certificate issued by
Jurisdictional Central Excise Authorities.
WastaSes of tmport ttem No. 1,3,4 & S on repeat basis with M No.O91OO459g2 dated
21.03.2011
Wastages of lmport ltem No.2 @ l% based on SION c_1_
lmport item No' 5& 7 may be alowed on net-to-net basis as per condition of GN-4 for
En8ineering Products.

The Norms Committee may consider as above.
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Department of Heaw industry

TSWIB〕

{‰a。
:ndustria:Adviser

18.10.2016

D望.DGFT,DES‐ il
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